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, An Ordinance to amend the Fac
==
1

(Control of Dismantling) Ordinance, 1943

3~ “(Published in the Gazette of India ExiNgordinary, dated the 13th January, 1945)

WHIEREAS an emergency has arisen hich makes it necessary to amend the
Factories (Control of Dismantling) dinance, 1943 (XXXI of 1943), for
the purpose hereinafter appearing ;

Now, THEREFORE, in exercise of the
Government of India Act, as set out in the
E>3 Price anna 1 oA\1}d. ;
Applied to the parjeeling district, and the partially
excluded areas of the Mymensingh d\strict with
effect from 23-2-45, see Bengal Govy. Notifn. No.
685-Com., dated 17-2-495.
4 _Applied to Br. paluchistan, see No. &-W, d/ 23-1-45.
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rnor General is pleased to make and
promulgate the following Ordinance :— ) - :
1. Short title and commencement.—(A This Ordinance may be called the
Factories (Control of Dismantling) Amendmen Ordinance, 1945. .
(2) It shall come into force at once. y
; » Ordinance
. Section 2 of the Factories (Control of Dismantling)

XI of 1943.—In clause () of
‘“at any time ** the words * whether before or ** shall

dinance, 1943, after the words -
inserted. ?

WAVELL,
it Vz'ceroy nd Governoy General,
G1P13~81—]578 LD—20-3-45 ~16,00. \
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antl ing) Amendment [OrD. 1 oF 1945]
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ORDINANCE No. 1I or 1945

An Ordinance further to amend the Naﬁona{lmService (European British Subjects)
Act, :

- (Published in the Gazette of India Eatraordinary, dated the 30th January, 1945) :

WHEREAS an emergency hasarisen which makes it necessary further to amend

the National Service (European British Subjects) Act, 1940 (XVIII of 1940),
for the purposes hereinafter appearing ; e

Now, THEREFORE, in exercisé of the powers sonferred by section 72 of the
Government of India Act, as set out in the Ninth Schedule tothe Government of
India Act, 1935 (26 Geo. 5, ¢. 2),.the Governor General is pleased to make and
promulgate the following Ordinance :-— = "% .
~ 1. Short title and commencement.—() ‘This Ordindnce may be called the
National Service (European British Subjects) Amendment Ordinance, 1945.

(2) It shall ecome into force at omce. ; — 3 :

Price anng 1 or 14d.
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2 National Service (European kﬂ'tid» Subjects) Amendment  [orp. 11 OF 1945]

2. Amendment of section 70, Act XVIII of 1940.—Iii section 7C° of the
National Seryice (European British Subjects) Act, 1940 (XVIII of 1940) (hereinafter
referred to as the said Act), after the words ** so long as he remains in His Majesty’s

forces ”* the svords *‘ or in any other émployment under the Crown to which he may
be temporarily assigned while serving in those Forces ** shall be inserted, and shall
be deemed always to have been insert -

3. Amendment of section 8, Act | of 1940.—After sub-section (2) of
gection 8 of the said Act, the follo sub-section shall beadded and shall be
deemed always to have been added, nam Vy— .

(3) The duty imposed by sub-section (1) upon an employer to reinstate
in his employment: a person such as is ribed in that sub-section shall not be
extinguished. or affected by the fact that such person is, while serving in the capa-
city by virtue of which such duty was incurred by the employer, temporarily assigned
to any employment under the Crown ; nor shall any such assignment be deemed to

duty was incurred by the employer. *. :
WAVELL,
\Viccroy and Qovernor General.

have terminated or interrupted his service in \h'e capacity by virtue of which such _

CIPD—§1—1687 L) -24-3-47— 2,000,
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ep. by Cet il 27194 &
ORDINANCE No. I or 1945

An Ordinance to amend the Dd\hi Rent Control Ordinancs, 1944

(Published in the Gazette of India Extmbrdinag‘ya dated the 30th January, 1945)

WHEREAS an emergency has arisen which makes it necessary to amend the
Delhi Rent Control Ordinance, 1944 (XXV ‘of 1944), for the purposes
hereinafter appearing ;

Now, THEREFORE, in exercise of jthe powers conferred by section 72 of the
Government of India Act, as set out in the Ninth Schedule to the Government
of India Act, 1935 (26 Geo. 5, c. 2), the Governor General is pleased to make and
‘promulgate the following Ordinance :— -

1. Short title and commencementi—(Z) This Ordinance may be called the
Delhi Rent Control (Amendment) Ordindasfice, 1945. : -

(2) It shall come into force at once. | -~ .
- Price anna\l or 1}d.
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2 Delki Rent Control (Amendment) [orD. 111 oF 1945]

9. Amendment of section 9, Ordinance XXV of 1944.—In Section 9 of the
Delhi Rent Control Ordinance, 1944, —

(a) for the words ‘“‘or order evicting any tenant’’, the words “‘or make any order
‘whether in execution of a decree or otherwise evicting any tenant’ shall be
substituted ;

(b) in clause (a) and clause (e) for the words *‘ the application for eviction,”
the words * the date of the institution of the suit for ejectment” shall be
substituted ; :

(¢) in the proviso for the words ‘“‘the application for eviction”, the words “‘the
institution of the suit for ejectment” shall be substituted.

WAVELL,
Viceroy and Governor General.

GIPD~— 81— 1688LD—24-3-45—2,000.
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ORDINANCE No. IV or 1945

An Ordinance to gmend the Military Sately (Powers of Detention) Ordinance, 1944
(Published in the Gazette of India Exir inary, doted the 30th January, 1945)

WHEREAS an emergency hds ariser which makes it -necessary to amend
the Military Safety (Powers of Detentien) Ordinance, 1944 (IV of 1944), for

the purposes hereinafter appearing ;
Now, THEREFORE, in exercise of e powers conferred by section 72 of the
Government of India Act, as set out in/ the Ninth Schedule to the Government of

India Act, 1935 (26 Geo. 5, c. 2), the Governor General is pleased to make and pro-
mulgate the following Ordinance :—

1. Short tifle and commen —(I) This Ordinance may be called the

Military Safety (Powers of Detention) endment Ordinance, 1945.
(2) It shall come into force at onde:

2. Amendment of seetion 2, ce IVof 1944.—In sub-section () of

section 2 of the Military Safety (Powess of Detention) Ordinance, 1944 (IV of
1944), hereinafter referred to as the said Qrdinance, after the word “ person’
the words ‘‘ brought into,” shall be i

Price anna 1 iad. -
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2 Military Safety (Powers \of Detention) Amendmeni [ORD. Iv OF 1945}

8. Insertion of new sections 5A and 5B in Ordinance IV of 1944.—After section &
of the said Ordinance the following sections shall be inserted, namely :—

¢ 5A.—Delivery of persons in Briuish India from Burma.—Any officer empower-
ed under section 3 to make an order of detention under sub-section (I)
of section 2 may receive and keep in military custody any person delivered ,
in custody to him by an authority in Burma acting under provisions of
law corresponding to those contained in this Ordinance, and may deal
with such person in the manner provided by, sections 2 and 5.

5B.—Delivery of persons in Burma from British fh(lia.—Any person kept in
military custody under this Ordinance, or the ‘subject of an order under
sub-section (1) of section 2, may be delivered custody by an officer
empowered under section 3 .to any authority Burma acting under
provisions of law corresponding to those contained\in this Ordinance.”

. Viceroy and Generals

GIPD—S1—1689 LD—25-3-456—2,000.
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ORDINANCE No. V or 1945

An Ordinance to provide for the exemption of certain goods from payment of taxes
imposed by local authorities

(Published in the Gazelte of India Extraordinary, dated the 30th January, 1945)

WHEREA.S an emergency has arisen which makes it necessary to provide for
the exemption of the goods hereinafter referred to from payment of taxes
imposed by local authorities ;

Now, THEREFORE, in exercise of the powers conferred by section 72 of the
-Government of India Act, as set out in the Ninth Schedule to the Government of
India Act, 1935 (26 Geo. 5, ¢. 2), the Governor General is pleased to make and promul-
gate the following Ordinance :— .

1. Short title, extent and commencement.—(7) This Ordinance may be called
the Canteen Stores (Exemption From Local Taxation) Ordinance, 1945. ;

(2) 1t extends to he-whote-of-Britich—tndin oLl U foroviviets of

Price_anna 1 or 13d. Qmab:a-_]%
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2 Canleen Stores (Exemption From Local Taxation) [orD. v oF 1945]

(3) It shall come into force at once.

2. Exemption of certdin goods from local taxation.—Notwithstanding
anything contained in any enactment for the time being in force no tax, duty, cess,
toll, due or other impost however named imposed by a Municipal Committee, Canton-

_ment Board, or any other local authority whatever shall be payable in respect of any
goods, including”alcoholic liquors for human]consumption’and tobaceo, which—

(a) are the property of, or consigned or under transport for ultimate delivery to,
the Canteen Stores Department, the Indian Red Cross’, Society or the St. John
Ambulance Association, or

(b) have been issued from the Canteen Stores Department for sale to members
of the Armed Forces, to contractors authorised to purchase stores from that Depart-
ment for such sale,

WAVELL;
2 Viceroy and Governor General.
GIPD—S81—1690 LD—24-3-45—2,000, g
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\DINANCE No. V

O oFb 1945

An Ordinance to cohstitute the Defence of India Reserve as a Reserve Force of the
3etenc_:egolndia Corps and to regularize certain enlistments in the Defence
India Corps. -

(Published in the Gakette of India Eztraordinary, dated the 3rd February, 1945)
WHEREAS an emergency has arisen which makes it necessary to constitute
the Defence of India Reserve as a Reserve Force of the Defence of India
Corps and to regularize cenfain enlistments in the Defence of India Corps ;
Now, TEEREFORE, in ekercise of the powers conferred by section 72 of the
Government of India Act, aset out in the Ninth Schedule to the Government of India
Act, 1935 (26 Geo. 5, c. 2), the Governor General is pleased to make and promulgate

the following Ordinance :—
1. Short title and commencement.—(7) This Ordinance may be called the
Defence of India Reserve Ordinance, 1945,

(2) Tt shall come into force at once.
2. Defence of India Reserve.\—The body known as the Defence of India Reserve
is hereby constituted a Reserve Farce of the Defence of Tndia Corps under the name

of the Defence of India Reserve. :
regulation of the Defence of India Reserve.——

3. Power to make rules for the
The Central Government may make'\rules and orders for the government, discipline
r Reserve.,

and regulation of the Defence of Ind
rve.—(1) Any member, whether an officer or

4. Service in Defence of India Reje .
an enrolled or enlisted person, of the Defence of India Corps may be transferred by the
rule or order made under section 3, when

authority appointed in this behalf by
oceasion requires, to service in the Defece of India Reserve, and may at any time
Price anna\1 or 13d.
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2 Defey
be recalled by the said authority
the Defence of Tndia Corps.

- (2) A member of the Defence of
Reserve shall not while he belongs

military law, ,
5. Penalty for failure to comply with

e of India Reserve [ORD. VI OF 1945,

ndia Corps transferred to the Defence of India
o the Defence of India Reserve be subject to

er of recall.—(7) If a person belonging to
the Defence of India Reserve, when recalled\to service in the Defence of India Corps,
fails without reasonable excuse to comply w\th the order of recall, he shall be liable,
on conviction by a Presidency Magistrate or a Ylagistrate of the first elass, to imprison-

ment for a term which may extend, in the case of a first oﬂ’enee under this section, to

@ Where a pemon belonging to the Defejce of Indla. Reserve is reealled to
service in the Defence of India Corps, a certific\te purporting to be signed by an
officer appointed in this behalf by a rule or order Ynade under section 3 and stahng

6. Validityof enli#tment in Detehee of India Corpd,—All persons serving at the
ilia Corps, or serving at the
commencement of this Ordinance in the Defence of Indla Reserve having been trans-

the Defence of India Corps.

GIPD—81~1724 LD—24-3-45—2,000.
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ORDINANCE No. VII of 1945

An Ordinance to make certain provisions for the discipline of persong subject to :

theIndiau‘ArmyAet,lsu, or the Indian Air Force Act, 1932, when em-
barked on a naval vessel. ;

(Published in the Gazette of India Extraordinary, dated the 3rd February, 1945)

WHEREAS ah emergency has arisen which makes it necessary to make certain

provisions for the discipline of persons subject to the Indian Army Act, 1911

= (VIII of 1911), ot the Indian Air Force Act, 1932 (XIV of 1932), when embarked
on a naval vessel §

Now, THEREFORE, in exercise of the powers conferred by section 72 of the
Government of India Act, as set out in the Ninth Schedule to the Government
of India Act, 1935 (26 Geo. 5, c. 2), the Governor General is Pleased to make and
promulgate the following Ordinange :—

1. Short title ‘and commencement.—(7) This Ordinance may be called the
Naval Discipline Ordinance, 1945,

Price anng 1 or 13d.
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9 - Naval Discipline [oRD. vII OoF 1945]

(2) It shall come into force at once”

9. Discipline of military and air foree personnel on board naval vessels.—Any
person subject to the Indian Army Act, 1911 (VIII of 1911), or the Indian Air Force
Act, 1932 (XIV of 1932), when embarked on board any ship of His Majesty’s Navy
ghall be subject to the provisions of the Naval Discipline Act (29 & 30 Vict., c. 109),
and, when embarked on board any ship of the Indian Navy, to the provisions of the
Naval Discipline Act as applied to the Indian Navy by the Indian Navy (Discipline)
Act, 1934 (XX XTIV of 1934) to such extent and under such regulations as the Central

! Government shall at any time or times direct. -

WAVELL,
Viceroy ‘and” Governor General.

-

GIPD—S1—1725 LD—27-3-45—2,000
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- ?mlnee to secure the conting Ce in employment of certain Dersons emfp]oy-
& connection with the co Dance and operation of the
Dibru Sadiya way and the ( ilvay on the trangter by
P-rchase of Iways to the Central Governm, nt.
' Publivied in 13, Gazette of India aordinary, dated the 17t Marck, 194
“J HEREAS an emergency has makes it necessary to secure the
<ont nuance in em t of certain persons employed in connection with

p
» Mainten=nce and Opetation of the Dibry Sadiya Railway and the
Colliery Branch Railway on the transfér by purchase of these Railways to the Cen-

Q: &‘1&.3%.{&2:, the Governar isple&sedbomakeandpl‘o-
-h h‘ 3 » — .

1 oo g gng I%Th.& O dinance may be called the Essen-
Sal Services (Dibes Sadiva ard Colliery ranch Railways) ce, 1945

2 Proaidution of atandoomens of emplorment.—Any person employed on the

Slst day of Mareh 1945, by the Assam Railways and Trading Company Limited
S5 conmection with the construction, maintenance and operation of the Dibru
*Sadiza Radway or: pe Colliery Branch RaﬂwK, whose services with the company
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9 Essential Services (Dibru Sadiyaand Colliery Branch Railways) [ORD. VIII OF 1045,

are terminated on that day in view of the transfer of the said Railways to the Cen-
tral Government, shall, unless the Central Government has before that date inti-
mated that his services will not be required,«be deemed to have been taken into
employment under the Crown in connection with railways immediately before
the 1st day of April, 1945, and .thereupon the provisions of the Essential Services
(Maintenance) Ordinance, 1941 (XI of 1941), with respect to employment under
the Crown shall apply to that person.

3. Disposal of accumulations in provident funds.—Notwithstanding an
to the contrary in any provision of law, or in any rule having the force
of law, or in the trust deeds or other instruments governing the-funds known_as
the Provident Institution and the Workmen’s Provident Fund maintained by &he
Assam Railways and Trading Company Limited for the benefit of its employeu'
engaged in work on the aforementioned Railways, the trustees of;the said Funds
shall not pay therefrom to any subscriber who is deemed fo be taken inte employ-
ment under the Crown by virtue of section 2 the accumulated balance due tojhim
on his ceasing to be an employee of the company, butishall pay therefrom to the
Central Government a wum of money equivalent to the ‘aggregate of the amounts
standing on the 31st day of March, 1945 to the credit of all subscribers to the said

o)

JFunds who are so desmed %o be taken into employment under the Crown.
WAVELL, .

Viceroy and Governor General
e 911088 ED-—4-9-45—2608.



Svidsa’ Hing i
Bt being a company, a local authorit,
"sgatered under clause {6) of sub-sectio

%) which is charpeable under
P
:&Lma,mttemseofa

C Ky G TG e
ORDINANCE No. IX oF 1945
Az Ordinance further to
Fubliched in the Gazette of Indiq E-;riraordinary, dated the 28th April, 1945)

‘VHEBRA?:I: emergency has arisen which makes it necessary further to
" amend the I_ndian Income-tax Act, 1922 (XTI of 1922), for th

d the Indian Income-tax Act, 1989 :

cﬂpunng -

of 1822 In section 2 of the India

rerred to as the said Act), after clause (64

“H4S) = earned income ™ m assessee who is an iy s
ot undivided family, un association of person,

» & registered firm or a firm treated ag

(8) of section 23— - ,

is) which is chargeable under the “ Salaries " ; or

or vocation ™ where the busi

firm, wh
- in the conduct of the business, professi R -
(c) which is ble under the “ Other sources ” if it s immediately
WM_thw apun;ﬂmormannuﬁmors&er ‘g
given to the asscesee in his .,1._..;.', st services of .
any deceased P J—— % v i :

~dated 7=06-40.
lap 92

Jied to Br. Seluchijtan, ses No. 7-W, 4/ B-5-45, _ |
P

t to the :
" d to the chittagbnz Hill'*"?"“ :ﬁ:i’:oapnly th
a¥osption uiat nons off 15a provisions with effect
| oxcaptﬁnez‘;:, hill- in thoe said tracts, w

_ the indigenc

: 7 5. see Ben,. |govt. Notifn. No. 1483"8, dated —
from 7-6-435, ;

-5=43. s distriot and to the partially
ippli‘d as tnes 2?{-’,;;%:;3&31:1311 distric; géti ;rreot |
;xg;ugida“ig? gsee Ben., Covt. Notfn. No. 11 oRe » !

r -6~

—w—sveugung Nlll-tracts with effect from = - |

" pe 23;5-4men. Govt, Notifn, No, 1979~35, 4/ 23-6-45,

QRS-



- and includes any o\

4 Fudian Income-tar (Amendment) . [GRD, IX O¥ lﬁ-(:‘{ !
¢k income which, though it is the income of another person, is
included in the asseshge's income under the provisions of this Act, but dees not in-
clude any such incomeghich is exempt from tax vnder sub-section (2) of section 14
or under a notification issyed under section 6032, - .

8. Insertion of new section 15A in Act XI of 1922.—After section.15 of the said

* Act, the following section sha be inserted, namely :—

of earned income —The tax shall not be. payable-
by an assessee in respect of such ‘yortion, if any, of the earned income included in his
total income as is directed by the ynnul Act of the ‘Central Legiclature fising the
rate or rates of tax for any year 18 be dedncted in making an ss-essment for thst-
year, and for the purposes of determ{ping the rates at which income-tax (bu‘ not - ,
super-taxy is payab'c hy the assess-e for that year h's tota! neome sha’l be deemed -
to be the total income rein ed by t e sAil portion.” o ~

4. Amendment of section 16, Act XY of 1822.—To clause (a) of sub-section (1) %
of section 16 of the said Act, the following shall be added, namely :—

*“and any sum exempted under sectipn 15A shall also be included except for
the purpose of determining the rates at which income-tax (but not super-tax) is
payable by the sssessee to who the exemptijn is given .

5. Amendment of section 17, Act XI of 3922.—To section 17 of the said Act

“15A. Exemption of portidy

_the following sub-section shall be ndded, namely :— '

“(3) Where the amount of the total incole of any assessee is deemed to be
the total income reduced under the provisions of section 15A by an allowance for
earned income, the expression ¢ total income ’ in this section shall, for the purpose
of determining the amount of income-tax (but not syper-tax) payable by the assessee,
be deemed to refer to his total income so reduced.’ 3

6. Amendment of section 56, Act XI of 1622. section 56 of the said Act,
ofter the words * Except in cases to which ” the s, figures and letter * section
15A applies or to which > shall be inserted. S ; : . s

- 7. Amendment of section §8, Act XI of 1922.—1% sub-section (1) of section
58 of the said Act, after the words and figures ““ and séctions 15  the figures and
letter “ 15A ' shall be l.nserted, 3

GIPD 51169 JiD—4-9-45—2000,




Published in the Gazette Af India Extraordinary, dated the 28th April, 1945)

HEREAS an emergency has arisen which makes it necessary further to
amend the War Injurie§ Ordinance, 1941 (VII of 1941), for the purpose
Bereinafier appearing ; v

Now, THEREFORE, in ex of the powers conferred by section 72 of the:
Government of India Act, as out in the Ninth Schedule to the Government of
Indis Act, 1935 (26 Geo. 5, c. 2)) the Governor General is pleased to make and pro-
mulgate the following Ordinance

1 Shdki fitle and
Injuries (Amendment) Ordinance,

Price\anna 1 or 13d.




2 3 War Injilyies (Amendment) [oRD X OF 1945]
(2) It shall come into force at on
2. Amendment of section 2, Ordi

.of the War Injuries Ordinance, 1941,
- .added, namely :—

e VII of 1941.—To clause (6) of section 2
following word and sub-clause shall be

114 or

(¢) caused by any explosion or fire which\jnvolves any explosives or munitions
or other dangerous things required for war purposes and which happens or is caused
by, through, or in connection with the manufactuxe, atorage or transportation of any
such explosives, munitions or other dangerous thi

JOHN COLVILLE;
Acting Qovernor General, .
GIPD—S81— 170 LD—4-10-45—2,000,
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ORDINANCE No. XI oF 1945.
- A= Ordinance temporarily to validate certain Provineial laws in so far as they relate :
to ‘promissory notes '
(Published in the Gazette of India Exiraordinary, dated the 5th May, 1945)

WHEREAS an emergency has arisen which makes it necessary temporarily
to validate the provisions of certain Provincial debt enactments in so far as
they relate to promissory notes; \

1 Now, THEREFORE, in exercise of the powers conferred by section 72 of the
Government of India Act, as set out in the Ninth Schedule to the Government of
India Act, 1935 (26 Geo. 5, c. 2), the Gavernor General is pleased to make and pro-
mulgate the following Ordinance :— | : :

1. Short title, commencement and duration.—(Z) This Ordinance may be called
the Provincial Debt Laws (Temporary Validation) Ordinance, 1945. :

(2) It shall come into force at once, and shall remain in force up to the 3lst
day of March 1947.

2. Temporary validation of Provineial debf laws in certain respeets.—While this
Ordinance remains in force—

(@) the provisions of the Acts set out in the First Schedule and of the amend-
ments enacted after the 1st day of April 1937 and before the 12th day of December
1944 to the Acts set out in the Second Schedule shall, in so far as they relate to or
affect promissory notes, transactions based on promissory notes or proceedings
arising out of such transactions, be deemed to be and always to have been as valid
and effectual for all purposes as if they had been, in relation to such matters-as

e aforesaid, enacted by the Central Legislature ; and

(b) no decree, declaration or order of any Court or debt settlement tribunal
(by whatsoever name called) made whether before the commencement or during the
continuance of this Ordinance shall be called in question or subjected to modification
on the ground that such of the said provisions as are relevant are invalid and in.
effectual by reason of the incompetence of the Provincial Legislature concerned to
make laws relating to the aforesaid matters,

Price anna\l or 1id.
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Provincial Debt Laws (Temporary Validation) [orD. XI oF 1945]
The First Schedule

(1) The Madras Agriculturists Relief Act, 1938 (Madras Act TV of 1938).

(2) The Pun]ab Registration of Money le ‘nders . Act, 1938 (Punjab Act III of
1938).
(3) The Rihar Money-lenders (Regulation of Transactions) Act, 1939 (Bihar
Act VII of 1939).

(4) The Orissa Money-lenders Act, 1939 (Orissa Act III of 1939). ,

(8) The Central Provinces and Berar Relief of Indebtedness Act, 1939 (Cen- |
tral Provinces and Berar Act XIV of 1939). g

(6) The Bombay Agricultural Debtors Relief Act, 1939 (Bombay "Act XXVIIL
of 1939).

(7) ™2 Sind Agriculturists Relief Act, 1940 (Sind Act VIIT of 1940).

(8) 'ne Bengal Money-lenders Act, 1940 (Bengal Act X of 1940).

(9) The United Provinces Debt Redemptmn Act, 1940 (United Provinces Act
XTIT of 1940).

(10) The Sind Debt Conciliation Act, 1941 (Sind Act IX of 1941).

(11) The Sind Money-lenders Act, 1944 (Sind Act XTIV of 1944).

(12) All Acts enacted before the 12th day of December 1944 amending any
of the above Acts,

-

S ‘,'

The Second Schedule
(1) The Central Provinces Debt Conciliation Act, 1933 (Central Provinces
Act IT of 1933). 3
! (2) The Punjab Relief of Indebtedness Act, 1934 (Punjab Act VII of 1934).
’ (3) The Assam Money-lenders Act, 1934 (Assam Act IV of 1934).
(4) The Central Provineces Money-lenders Act, 1934 (Central Provinces Act {

. XIIT of 1934).
=2y (5) The Bengal Agricultural Debtors Act, 1935 (Bengal Act VII of 1936).

(6) The Central Provinces Reduction of Interest Act, 1936 (Central Provinces
Act X XXITT of 1936).
JOHN COLVILLE,

. Viceroy and Acting Governor General.
IPD==351—245 LD—4-9-45--2,000 . i



 lApplied to ghe Chittagong Hill-tracts with effect from °
i 28-6-45, see Ben. covi. Notifn. No, 1979-5, d/ 23-6-45,

% Onfimance further to amend the Criminal Law Amend nent Ordinance, 1943
Fublishad in the Gazetie of Tndia Extraordinary, dated the 12th May, 1945)

HEREAS an emergency has arisen which makes it neessary further te
smena the Criminal Law Amendment Ordinance, 1943 (XXIX of 1043),

* i8¢ parposes hereinafter appearing ;

Now. THEREFORE, in ‘exercise “of the powers conferred by section 72 of the
‘-overnment of India Act, as set out, in the Ninth Schedule to the Government of
Sols Act, 1935 (26 Gea. 5, c. 2), the Governor General'is pleased to make and
sromulgate the foeowing Ordinance :— F o -

1. Short title and- commencement.—(7) This . Ordinance may, be calléfl the
Criminal Law (1943 Amendmert) Amending Ordinance, 1945,
2} Tt shall come into force at once.

2. Amendment of section 8, Ordinance XXIX of 1843.—Iu section. 3 of the
‘vimunal Law Amendment Ordinance, 1943 (hereinafter referred to as the said
‘irdinance),— :

{a) for the word “ herelnafter ” the “words ““which .ma.y be ” shall b
substituted H

(b) after the words an“? Amraoti, . respectively the following shall te -

inserted, namely :— b i w U
*“ and may from time to time by like notification=- b )
(a) eonstitute for the sud\mrposes such further Special Tribunals as may

appear to it to be necessary to =it at such places as shall be specified
in the notification ; , -

(b) direct that any Special Tribunal shall sit at a place other “than_ the .

place specified for it by or under this section : e
(c) in the proviso, the words * such” and . ¢ hereinbefore’’- shall be
omitted 1

3. Amendment of section 5, Ordinance XXIX of 1843.—In scction 5 of the said
Ordinanee,— ) ' ' .

(a) sub-sections (I) and (2) shall| be renumbéred as sub- éetiors 12) and (3)
respectively, and before sub-section (2) a§ so renumbered the following sub-section
shall be inserted, namely :

““(Z) The Central Government may from time to time by notification in the
official Gazette allot cases for trial to each Special Tribunal, and may
also from time to time by like x)tiﬁcat‘ion transfer any case from one

- . Special Tribunal to another or withdraw any case from the jurisdiction
of a Special Tribunal or make such modifications in the description of
a case (whether in the names of the accuseds or inthe charges preferred
ar in any other manner) as may bé considered negpssary.” ;
Price anng 1 o %Ad. ; 1
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(b) in sub-section (2) as so renumbered,—

(6) for the words * in the First Schedule * the words, brackets and figure
*“ under sub-section ()" shall be substituted ; .

(&) the word *Second ** shall be omitted ; _
(¢} in sub-section (3) as s0 renumbered, the word * Second ** shall be omitted,

4. Amendment of section 9, Ordinance XXIX of 1943.—In sub-section (1) of
v2chion 9 of the said Ordinance, for the word s, figures and brackets ** punishable
i'nder section 161 or section 165 of the Indian Penal Code (XLV of 1880} the
vwords “speciﬁ_ed in the Schedule ** shall be substituted. o

9. Substitution of new section for seetion 10, Ordinance XXIX of 1943.—For
=evtion 10 of the said Ordinance the following section shall be substituted, namel ly "—

*“ 10. Special provision -regarding punishment.—When any person charged
‘efore a Special Tribunal with an offence specified in the Schedile is found guilty
of that offence, the Special Tribunal shall, notwithstanding anything contained in

*he Indian Penal Code (XLV of 1860), whether or not it imposes a sentence of jm-

prisonment, impose a sentence of fine which shall not be less in amount than the
amount of money or value of other property found to have been procured by
the offender by means of the offence.”

6. Omission of First Schedule, Ordinance XXIX of 1943. -The First Schedule
to the said Ordinance shall be omitted :

Provided that évery case therein shall be deemed to have been allotted by
untification under sub-section (£} of section 5 of the said Ordinance tg the Special
Lribunal specified in the heading of that Part of the said Schedule in which it was,
immediately prior to_the commencement of this Ordinance, contained,

- 7. Amendment of Second Schedule, Ordinance XXIX+0f 1843.—In the Seound
Schedule to the said Ordinance,—

(@) in the heading, the word ““ SECOND " thall be omitted :
() in items 8 and 3A, after the word and 'ﬁgures ““ section 466 " the words
and figures ““ or section 408 * shall be inserted. |

JOHN COLVILLE,
Viceray and Acting Governor Generol,

GIPD—S1 - 277 LD—4.9.45— -2000,

—



’ Mﬁ}gﬂl&"[‘{l“"&

4= Ordinance further to amend \the War Risks (Factories) Insurance Ordinance,

ia Exiraordinary, dated the 16th May, 1945)

\‘. THEREAS an emergency hs arisen which makeg it necessary further to
amend the War Risks (FactoYies) Insurance Ordinance, 1942 (XII of 1942), for

Now, THEREFORE, in exercise of the powers conferred by section 72 of the Gev- .
ernmen’ of Ihdia Act, as set out in thdN: inth 8chedule to the Government of Indja Act,
1935 (26 Geo. 5, c. 2), the Governor
following Ordinance :—

eneral is pleased to make and Promulgate the

Rigks (Factories) Insurance (Amendnent) Ordinance, 1945,
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2 War Risks (Faciories) Indyrance (Amendmens) [oED. XIIT OF 1045]

P # 2. Amendment of section 2, Ordinance XII of 1942.—In clause (k) of section 2,

4 of the War Risks (Factories) Insurance Ordinance, 1942,—
(a) sub-clauses (i), (#44), (#v) and (v) shall be renumbered as sub-clauses (i44),

{iv), (v) and (vi) respectively ; 8

(b) after sub-clause () the following sub-clause shall be inserted, namely :—
“ (1) any explosion or fire which involves any explosives or munitions or other
dangerous things required for war purpeses and which happens or is
caused by, through, or in connection with the manufacture, storage or
transportation of any such explosives, munitions or other dangerous

things, ”’ ;
(¢c) in sub-clause (4ii) as hereinbefore renumbered, for the word * wforesaid **
the following shall be substituted, namely: —
¢« i described in sub-clause (3) or of any such explosion or fire asis described
in sub-clause (i) ”’.
JOHN COLVILLE,
Viceroy and Acting Governor Gesneral.

GIPD—S1- 278 LD —4-10-45—2,000.
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ORDINANCE No. XIV oF 1945

AnOrdinagoetoamsn Criminal Law Amendment Ordinance, 1044
(Published in the Gazette of India Extraordinary, dated the 16th May, 1945)

. HEREAS an emergency has arisen which makes it necessary to amend ti
Criminal Law Amendment Ordinance, 1944 (XXXVIII of 1944), for &
purposes her inafter appearing ;

Now, THEREFORE, in exercise of the powers conferred by section 72 of the Gon
ernment of India Act, as set out in the Ninth Schedule to the Government of Indi
Act, 1935 (26 Geo. 5, c. 2), the Governor General is pleased to make and promulgat
the following Ordinance :—

: 1. Short title and commencement.—(7) This Ordinance may be called th
; Criminal Law (1944 Amendment) Amending Ordinance, 1945. .

{2) It shall come into force &t once.

2. Amendment of section 12, Ordinance XXXVIII of 1944.—To section 1}
of the Criminal Law Amendment Ordinance, 1944 (hereinafter referred to as th
said Ordinance), the following sub-sections shall be added, namely :—

“ (4) Where the accused is convicted of a scheduled offence other than om

specified in item 1 of the Schedule to this Ordinance and where i

- appears that the offence has caused loss to more than one Governmen:

“referred to in the said Schedule or local authority, the finding refer

= red to in this section shall indicate the amount of loss sustained bs
each such Government or local authority.

Applied to the Darjeeling distriet and to the t

— excluded areas of the Mymensingh pistrict, see ’P:'.i;i
potification No, 416’7-:, dated $-12-45,
Applied to Br. Baluchistan, see No. 10-W, dated 4-6-45,



Criminal Law (1944 An;\ ment) Amending [ORD. XIV oF 1945]

(9) Where the accused is convicted a the same trial of one or more offences

specified in item 1 of the Schedule to this Ordinance and of one or

more offences specified in any of the other items of the

said Schedule, the finding referred to in this section shall indicate

separately the amounts procured by means of the two classes of
offences.”

8. Amendment of section 13, Ordinance XXXVIII of 1944.—To scction 13
of the said Ordinance the following sub-section shall be added, namely :—
“ (6) Every sum crdered to be forfeited under this section in connection with
.. -any scheduled offence other than one specified in item 1 of the Schedule
to this Ordinance shall, after deduction of the costs of attachment as
determined by the District Judge, be credited to the Government
(being a Government referred to in the said Schedule) or local'authority
to which the offence has caused loss, or where there is more than one
such Government or local authority, the sum shall, after such deduction
as aforesaid, be distributed among them in proportion tu the loss
sustained by each.”
4. Amendment of Schedule, Ordinance XXXVIII of 1944.—In the Schedule
to the said Ordinance,—
(a) to item 1 the words “ or any conspiracy to commit or any attempt to
commit or any abetment of such offence *° shall be added >
(b) in items 2 and 8, after the word and figures “ section 406 *’ the words and
figures “* or section 408 *’ shall be inserted ;
(c) in item 5, for the words ““aforesaid offences ” ;he words and figures
“ offences specified in items 2, 3 and 4 * shall be substituted.
JOHN COLVILLE,
Viceroy and Acting Governor General,

GIPD—§1—279 LD—4-10-45—2,000,
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ORDINANCE No. XV oF 1945 —

for the maintenance and erfforcement of discipline among
members of the CiW Affairs (Malaya) Police Force who are temporarily in

(Published in the Gaz3gte of India Heiraordinary, dated the 19th May, 1945)

of India Act, 1935 (26 Geo. 5, c. 2),
promulgate the following Ordinan

1. Short title, extent and Commengement.—(7) This Ordinance may be ¢alled
the Civil Affairs (Malaya) Police Fo (Discipline) Ordinance, 1945.

(2) It extends to the whole of Btitish India,
(8) It shall come into force at

2. Inferpretatidh.—In this Ordina,ne‘, unless there is a.‘nything repugnant in
the subject or context,— k

(a) “‘ Commandant ”’ means g senior
the authority of His Majesty’s Principal
Commandant of the Force or any detachment thereof, and includes his duly
appointed deputy, and * gazetted officer ' means a military officer similarly
appointedtobéa.ga.zettedoﬁaerofthe TCe ; '

n who, after the commencement
of this Ordinance, has engaged to serve in the Force and has signed an agreement
80 to serve in the form set out in the Schedule to this Ordinancg :

Providgd that every person who—

(1) is at the commencement of this Ordihance & pensioner or superior or
subordinate police officer or police congtable of the former Straits Settle-
ments, Federated Malay States or Johore Police Forqe, or

(#%) was prior to the commencement of thi Ordinance recruited in British
India for service in the Force,—

and who is in receipt of bay as a member of the Fdrce and is borne on the rolls of
the Force, shall be deemed to be a member of the Force, notwithstanding thag
he has not signed an agreement to serve therein, or khat such an-agreement signed
by him is not in the form set out in the Schedule to| this Ordinance s

(c) “ the Police Force Enactment *’ means the
Force Enactment (Chapter 34 of 1924);

5
(d) § superior police officer ”*, subordinate police bfficer ** and « Peacc'officer
have the meanings respectively assigned to them in tie Police Force Enactmetit,

3. Powers of command.—The Commandant and ¢
possess and may exercise such power and authority ove
nate police officers and men of the Force at any time under

as are provided by or under this Ordinance,

7

—




All res
Ppowers as Are
or under the Poliee Force Enactmdnt.

(2) Every perso

m, engages
to serve in the Force and is selected\for such service by the Commandant :sh:a‘llg :iggn
an agreement of service in the form et out in the Schedule to this Ordinance, and
overy person referred to in the proviso to clause (b) of section 2 shall be deemed
to have signed an agreement jn the \said form on the date on which he engaged

» himself to serve in the Foree, ‘ -
5. Application of Federated Malay States Police Force Enactment in British
India.—The provisions of the Federafe

Chapter 34 of 1924) and of e
1cthe provisions of this Ordinance an
effect in British India in
of the Force as if such Provisi
anything contained in the Army Act, b
mn all matters concerning discipline to
Police Regulations made thereunder :
Provided that in having such effec

onstrued as if references therein to—
(¥) the High Commissioner or the
Majesty’s Prineipal Secretary

by him in this behalf ;

(#%) the Inspector General of Polid

(#%) other classes of officers were
rank in the Force ;

Appointment of all superior and subordinate police
vested in the Inspector General

n who after the commence

e appointment
ons were Iaws of British

ﬂ

(Discipline) [oRD. XV ./

t with the Commandant whe may exercise

of Police by
ent of this Ordinance

Malay States Police Fores Enactment

i shall, subject
applicable, have
and discipline of members
India, and notwithstanding
of the Force shall be subject
olice Force Enactment and the

n 50 far as they may be

as aforesaid, the said provisjons shall be

Federal Secretary

were references to His
pf State for War o

T an officer authorised

e were references to t.he Commandant ;
references to the officers of equivalent

(iv) dollars were references to rupees

6. bowers of puni
on the Commandant b

being grave in charac

~ camp or other place
being located, the Co
in the Police Reg
in lieu of or in a
sentence the offen
days.

7. Resignation and
shall, without the
resign his appointment ¢
from all or any of the duties of
contravenes the provisions of
within the

(2) Th
absolute

withdrawal

this
meaning of section .2
€ grant of permission

referred to
discretion of the Comm

ovisions of this
g‘;'itish India to
under the law

e8| an offence against any law of British

ddition to any Punishmenj
der to imprisonment in cells

Permission in Writing prefious

his appointmg
sub-sectign shall be
5 of the Police Force

andant whos¢

ndiah Courts.—Nothing

-

prejudice to the powers conferred
ce Enactment, where any act, not

thout
For

within the
any detachment
ith the offender
Police Force
provided in

precincts of the depot,
thereof is for the time
in the manner provided
Enactment, and may,
the said Enactment,

S engagement or withdraw - himself
0t, and any member of the Force who
deemed to have deserted
Enactment,
sub-section (Z) shall be within the
decision in the matter shall be final,
Any act committed in British India
ed in the Federated Malay States by
law of the Federated Malay States
ishable in British India as if the act
India and as if the law of the Federa-
ice was a law of British Indiaffor the

in the foregoing
criminal Court in
T any act constituting an offence

isdiction of any
b fo

Ll
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] action and bar to legal proceedings.—All
the commencement of this Ordinance under any
ever name called) made or purporting to have been
made under the Police Force Enactment shall be deemed for all purposes to have
been as validly awarded as if| this Ordinance had been in force at the time when
the punishments were awarded and undergone, and as if the said Police Regulation
had been duly made under sdetion 47 of the Police Force Enactment as having

A

I AGREE to serve faithfully uder the provisions of the Federated Malay States
Police Force Enactment (Chapter|34 of 1924) and to obey all lawful orders issued
o me by my superior officers and | undertake not to resign my appointment within




b i

4 g Civil Affam Malaya) olice Force (Discipline) [0ORD. XV OF 1045]
iting previously obtained of the Commans-
dant.

of recruit in the presence of
the enrolling officer.

Commandant,

. GIPD—81—280 LD—24-9-45—2,000,

Signature or left thumb print
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ORDINANCE No. XVA oF 1945
An Ordinance to amend the'Income-tax and Excess Profits Tax (Validity of Notices)
' Ordinance, 1944

(Published in the Gazetie of India Eatraordinary, dated the 19¢h May, 1945)

: 2 L]
WHEREAS an emergency.has arisen which makes it necestary to amend the
Income-tax and Excess |Profits Tax (Validity of Notices) Ordinance, 1944
(XLV of 1944), fof the purpase hereinafter appearing ; :
Now, THEREFORE, in exercise of the powers conferred by section 72 of the
Government of India Act, as set out in the Ninth Schedule to the Government of
India Act, 1935 (26 Geo. 5, c. 2), the Governor General is pleased to make and
promulgate, the following Ordinance :—

1. Short title and commencement.—(7) This Ordinance may be called the In-

come-tax and Excess Profits Ta.il(Validity*of Notices) Amendment Ordinance, 1945.
Ptice anna 1 or 13d. :

Applied to mr. Baluchistan, see No. 9-W, dated 20-5-45

F
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a% (Validity of Notices) [ORD. XVI OF 1945]

2 I nMé—m and Excess Profits T
Amendment

(2) It shall come into force at once,

2. Amendment of section 2, Ordinance XLY of 1944.—TIn section 2 of the Income-
tax and Excess Profits Tax (Validity of Notides) Ordinance, 1944, after the words
« gommencement of this Ordinance ** where thay occur for the first time, the words
and figures * but not later than the 19th day of May 1945 ** shall be inserted.

JOHN CQLVILLE,
Viceroy and Acting Governor General.

GIPD—81—281 LD—4-10-45—2,000
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An Ordinance further to amend the Indian Mines Act, 1923 Qof_]“ '
. (Pullis™ed i the Gazette of India Extraorainary, dated the 26th May, 1945)

L& J.HERE.\S an eﬁergency has arisen which makes it necessary further {o ((E
* ¥ ¥ amend the Indian Mines Act, 1923 (IV of 1923), for the purposes herein
after appearing ; ‘

Now, THERE'ORE, in exercise of the powers conferred by section 72 of the
Government of India Act, as set out in the Ninth Schedule to the Government

of India Act, 1935 (26 Geo. 5, c. 2), the Governor General is pleased to make and
. promulgate the following Ordinance :—

1. Bhort titlesand coma encement.—(7) This Ordinimc; may be called the
Mines (Amendment) Ordinance, 1945, -
(2) It shall come into force at once,

Price anna 1 or 73d.

— —‘—-*;—-’

Applied to Br. Baluchistan, see No. 12-%, 4/ 6-6-45,
Applied to all the partially excluded asreas of the
Province of Orissa, see Orisse govt. Notifn. Mol
] 2985-Coni., dated 2-7-45. >
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2 . - N : .Mines (A@endmem)., & } [ORD. XVII O71)5¢
9. Amendment of section 80, Act TV'of 1928.—In section 30 of the Inun
Mines Act, 1923, after clause' (b) the following clause shall be inserted, namely :—
¢ (bb) for \r\quiring the maintenarice in mines wherein any women are J
* ordinarily employed of suitable rooms to be reserved for the use of children -
under the age of six years belonging to such women, and for prescribing, either
generally or with particular reference to the number of women ordinarily em- . ¥
ployed in the mine, the number and standards of such rooms, and the nature
. and extent of the supervision to be provided therein ; .

3. Amendment of section 81, Act IV of 1928.—To section 31 of the Indian
Mines Act, 1923, the following sub-section shail be added, namely :—

* (6) The provisions of sub-sections (), (2) and (34) shall not apply to
the first occasion on which rules referred to in clause (bb) of section 30 are !
made .

JOHN COLVILLE,
Viceroy amd Acting Governor General 1

@IPD—81—322 LD-—20.7-46—2000, -
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No. XVHI oF 1945
| d the Indian Explosives Act, 1884
" (Published i'f_z the Gazette of India Ex¥aordirary, daied the 2nd Ju,né, 1945)

) H
WHEREAS an emergency has arise

; which makes it necessary further to
nmend the Indian Explosives Act, 1 (IV of 1884), for the purposes herein-
after appearing ; A \ .

Now, THEREFORE, in exercise of the poweirs conferred by section 72 of the Govern-
ment of India Act, as set out in the' Ninth Schedule to the Government of India

Act, 1935(26 Geo. 5, c. 2), the Governor General is pleased to make and promulgate

the following Oxndinance :—

1. Short title and commeneem-ent. - (1): This” Ordinance may be called the
Explosives (Amendment) Ordinance, 1945, | s A
" (2) It shall come into force at once. ‘ % -

2. Amendment of section 8, Act IV of 1884.—(7) Section'S of the Indian Ex-

 ‘plosives Act, 1884 (hereinafter referred to a8 the said-Act) shall bé renumbered as

sub-gection (1) of that section, and in the said setion as so renumbered, for the words
* forthwith give notice thereof * the words ** ‘within such fime and in such “manner_as
may be by rule prescribed give notice thereof and of the attendant loss of human life
or personal injury, if any, to the Chief Tispector of Explosives in India and ”
shall be substituted.

< (2) To the said secigionas so renumbered the following sub-seetion'sha]l be -

added, namely :—

“ (2) Whoever in contravention of sub-section (Z) fails to give notice of any

. accident shall be punishable with fine which may extend to five hundred rupees

or if the accident is attended by loss of human life, with imprisonment for a term
which may extend to three months, or with fine, or with both. »

3. Substitution of new sections for section 9, Act IV of 1884.—For section 9 of ;

the said Act the following sections shall be substituted, namely :—_ =

9. Inguiry into accidents— (1) Where any ateident such as is referred to
insectionSocmminoraboutorinconmctionwithmyphce,ca.rrigeorvessel
under the control of any of His Majesty’s Forces, an inquiry into the causes of
the accident shall be held by the naval, military, or gir force authority concerned,
and where any such accident occurs in any other circumstances, the District
Magistrate (or in a Presidency-town, the| Commissioner of Police) shall, in cases
attended by loss of human life, or may, in any other case, hold or direct a Magis-
trate subordinate to him to hold, such an inguiry.

2) Any person holding an inquiry under this section shall have all the
porwérs) of ay Magistrate "il;llnﬁoldingqa.n inquiry into an offence under the Code of
Criminal Procedure, 1898 (V of 1898), and may exercise such of the powers con-
ferred on any officer by rules under-section 7 as he may think it necessary or
expedient to exercise for the purposes of the inquiry.

(3) The person holding an inquiry under this section shall make a report to
the Central Government stating the causes| of the accident and its circum.
stances.

(4) The Central Government may make rules—
_ - (a) to regulate the procedure at inquiries under this section ;
(b) to enable the Chief Inspector of Explosives in India to be present-
or represented at any such inquiry .
(c) to permit the Chief Inspector of Explosives in India or his represen-
-tative to examine any witnesses at the inquiry ; : -

: (d) to provide that where the Chief Inspector of Explosives in Indis
is not present or represented at any such inguiry, a report of the proceedings
thereofsha.llbe’sentto.him; R : . 3
#  (e) to'prescribe the manner in which and the time within which notidls
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9A, Inguiry into fnire serfous becidenis.— (1) The Central Government may
where it is of opinion, whethep or not it has received the report of an
inquiry under section 9, that an inquiry of more formal character should bé
held into the causes of an accident such as is referred to in section 8, appoins
the Chief Inspector of Explosives in India or any other competent person to
hold such inquiry, and may'  appoint one or more persons possessing legal
or special knowledge to act as a-s&\essors, in such inquiry. .

(2) Where the Central Govelnment orders an inquiry under this section,
it- may also direct that any inquiry under section 9 pending at the time shall

. be discontinued.

(3) The person appointed to hold an inquiry under this section shall have
all the powers of a Civil Court under the Code of Civil Procedure, 1908-(V of 1908)
for the purposes of enforcing the attendance of witnesses and compelling the pro-
duction of documents and material objects ; and every person required by such
person as. aforesaid to furnish any information shall be deemed to be legally
bound so to do within the meaning of section 176 of the Indian Penal Code
(XLYV of 1860). ! =

(4) Any person holding an inquiry under this section may exercise such of

the powers conferred on any officer by rules under section 7 as he may think it
necessary or expedient to exercise for the purposes of the inquiry.

(5) The person holding an inquiry under this section shall make a report to
the Central Government stating the causes of the accident and its circumstances,

and adding any observations which he or any of the assessors may think fit to ~

make ; and the Central Government shall cause every report so made to be pub-

lished at such time and in such manner as it may think fit.

(6) The Central Government may make rules f;)r regulating the procedure
at inquiries under this section. *’ ¢

4. Substitution of new section for section 14, Act IV of 1884.—For section 14 of

the said Act the following sdction shall be substituted, namely :— -

“ 14. Saving and power to ezempt.—(1) Nothing in this Act, except séc-
tions 8, 9 and 9A, shall apply to the manufacture, Ppossession, use, transport or
importation of any explosive— ' =t

(@) by any of His Majesty’s Forces in accordance with rules or regu&-
tions made by His Majesty’s Government in the United Kingdom or the

Central Government ; 3

(6) by any person employed under any Government in British India in

execution of this Act. .

(?) The Central Government may by notification in the official Gazette®
exempt, absolutely or subject to any such donditions as it may think fit to impose,

. any explosive from all or any of the provisions of this Act.”

5. Temporary amendment of section 18, Act IV of 1884.—Duiring the continuance

of this Ordinance, sub-sections (1), (2), (3) and (4) of section 18 of the said Act shall
be deemed to be omitted. : 3

 JOHN COLVILLE,
Viceroy and Acting Governor General.

.

G[Pl?-—-_Sl»~355 LD—13-9-45—2,000.
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. namely :—

“  ORDINANCE

An Ordinance temporarily to amend th
* (Published sn the Gazette of India Extrady inary, dated the 9th June, 1945)

“; HEREAS an emergency has arisen wiNch renders it necessary temporarily
«¥ ¥ to amend the Reserve Bank of India A t, 1934 (II of 1934), for the pur-
poses hereinafter appearing, and to make cert\in consequential provision ;

Now, THEREFORE, in exercise of the powprs conferred by section 72 of the
Government of India Act, as set out in the Nin h Schedule to the Government of

India Act, 1935 (26 Geo. 5, c. 2), the Governor General is pleased to make and pro-
mulgate the following Ordinance :— >

1. Short title and commencement.—(7) Thi Ordinance may be called the
Reserve Bank of Ipdia (Temporary Amendment) (rdinance, 1945,

(?) It shall come into force at once. ;

2. Temporary amendment of Act IT of 1984.

in force, the Reserve Bank of India Act, 1934, &
following provisions, namely :—

(Z) In clauses (I) and (5) of section 17, after th¢ words
the words “the British Military Administration, Hurma,”
inserted.

(%) After section 20 the following section she

Jo long as this Ordinance remains
Hall - have effect subject to the

“Government of Burmra®
shall be deemed to be

be deemed to be inserted,

“20A. Transaction of business Jor British MilKary Adm inisiration, Burma,—
(Z) Notwithstanding anything contained in this | ct, the Bank may—

(@) accept monies for account of the Biitish Military Administration,

Burma, make payments up to the amount\sts nding to the deLjﬁ ifs

O!Applied to the parjeeling distriod
axcluded areas of the Mymensin-

agh district with
“1-45, see Ben. Qovt., Notificasi s

4 2-11-45,

.y

. XIX oF 1.945 WM/ |

p Reserve Bank of India Act, 1934 /‘797

and to the partia] :
8 &
An No. 4698-gom, O¢ from

1

- 208
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account, carry out its exchange, reﬁu’tt»anqe and other i operations,
and generally afford to it similar faeﬁl}i@é to those which the ank affords
to the Central Government - %

(6) perform such functions and: exexcise such Powers in relation to the
currency and coinage of Burma and in
British Military Administration, Burma
respect of which the Bank is required or e
functions or exercise powers) as the British
may from time to time authorise it to perfokm or exercige.

Administra.tion, Burma, such remuneration as may\ be agreod upon between
the Bank and the said Administration.”

8. Interpretation of certain provisions.—The referencel to Government in clause
(?) of sub-section (Z) of section 10 of the Imperial Bank of\Tndiga Act, 1920 (XLVII
of 1920), and in that portion of the agreement made in buysuance of section 45 of
the Reservo Bank of India Act, 1934 (IT of 1934) betweek, the Reserve Bank of
India and the Imperial Bank of India which. corresponds paragraph 2 of the
Third Schedule to the last-mentioned Act, shall' be construed as including refer-
ences to the British Military Administration, Burma.

GIPD—81—384 L'D—24-9-45-—_»2,000
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E No. OF 1945
An Ordinance further to d the Excess Profits Tax Ordinance, 1943

(Published in the Gazetie of Ingdia Extraordinary, dated the 30th June, 1945y

WHEREAS an emergency has prisen which makes it necessary further to amend
the Excess Profits Tax inance, ‘1943 (XVI of 1943), for the purposes
hereinafter appearing;
Now, THEREFORE, in exercite of the powers conferred by section 72 of the
Government of India Act, as set/ out in the Ninth Schedule to the Government of

India Act, 1935 (26 Geg. 5, c. 2), the Governor General is pleased to make and pro-
mulgate the ffﬂowing inance ;— .

1. Short title and comme; ement.— (1) This Ordinance may “be called the
Excess Profits Tax (Amendment) Ordinance, 1945. :

' ‘
%) It shall comd into force-at ence.
. Prige anna 1 or 13d. ’

PPlidtls B Batctiii, Sex M0 /SSL, 871 8-7- 45




% .
2 Excess Profits Tazx {Amendment) JoRp. xx OF 1945]
2. Amendment of section 2, inance XVI of 1943.—TIn section 2 of the
Excess Profits Tax Ordinance, 1943,
(a) in sub-section (), after the first proviso the following proviso shall be insert- i
ed, namely :— '
« Provided further that, in respect of any chargeable accounting period
ending after the 31st day of December, 1944, the provisions of this sub-section
a8 modified by the first proviso shall have effect as if Tor the words ° nineteen-
sixtyfourths ’ the figures ¢ 87/128ths * were ‘substituted : *
() to sub-section (14) the following proviso shall be added, namely :—
‘ Provided that, in respect of any chargeable accounting period endin
after the 31st day of December, 1944, the provisions of this sub-section shaﬁ
have effect as if for the words ¢ nineteen-sixtyfourths ’ the figures” 37/128ths * ]
were substituted. ” ‘ :
~ WAVELL,
Viceroy \and Governor Gemeral.
GIPD—81—540 LD—28-11-45—2,000, ’
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ORDINANCE No. XXI OF 1945

An Ordinance to provide for and the establishment of refugee camps
(Published in the Gazeite of India Extraordinary, dated the 4th July, 1945).

= s .
5 WHEREAS an emergeney has arisen which makes it necessary to provide for

and regularise the accomimodation in” refugee camps of refugees entering
British India from certain war areas and the maintenance of essential discipline in
such camps ;

Now, THEREFORE, in exercise of the powers conferred by section 72 of the Govern-
ment of India Aet, as set out in the Ninth Schedule to the Government of India Act,
1935 (26 Geo. 5, c. 2), the Governor General is pleased to make and promulgate the
following Ordimance :— g &

1. Short title, extent and commencement.—(1) This Ordinance may be called
the Refugee Camps Ordinance, 1945.

(2) It extends to the whole of British India.

(3) It shall come into force at once.

2. Interpretation.—In this Ordinance, unless there is anything repugnant in the
subject or context,—

(a) *“ camp ”’ means a camp established by the Central-Government for the
accommodation of refugees ;
(b) “ the Commandant * of a camp means the person appointed by the

Central Government to be in charge of the camp ;

(¢) * refugee ”” means any person who has entered British India from Burma,
having left his place of residence in Burma or elsewhere on account of enemy
occupation of that place or the threat of such occupation.

3. Accommodation of refugees in camps.—(Z) Tt shall be lawful, and shall be
deemed always to have been lawful, to take any refugee under escort to a camp and
to require him to remain there or in any other camp to which he may be transferred

«mumtil such time as it is-possiblete arrange for returning him to his pla -of cesidence

‘in Burma or elsewhere. \ _ : -

(2) No refugee shall, after the commencement of this Ordinance, be admitted to
a camp (othérwise than on transfer from another camp) except on the authority of a
certificate issued by an officer appointed by the Central Government in that bebalf to
the effect that the refugee has no or insuffitien{ means of support in British India.

4. Refugees not to leave camp without permission.— (F) Subject to the provisions
of this section, no refugee may, until such time as is referred to in sub-section () of
section 3, leave the camp in which he is for the time being acecmmodated.

(2) The Commandant may for reasons appearing to him sufficient grant to a
refugee permission in writing to leave the camp for a period not exceeding thirty
days, and where the refugee does not return ¢ camp before the expiry of the period
specified in the permit, he shall be deemed to have contravened the provisions of this
section. 2

(3) The Central Government may permit a refugee to leave the camp perma«
nently if it is satisfied, after causing such inquiries to be made as it thinks fit, that he
has in India relatives able and willing to support him and that he intends to take up
his residence with them until he is able to return to his place of residence in Burma
or elsewhere. : -

(4) Nothing in this section shall apply to the transfer of a refugee from one camp
to another, or to his temporary absence from camp for recreaticn or other purposes
in the company of an officer of the camp administration.

(9) Any refugee who contravenes any provision of this section shall, on convie-
tion by a Court, be punishable with simple imprisonment for a period which may
extend to three months, .

(6) When convicting a refugee for an offence punishable under sub-section (),
the Court shall order that on the expiry of his sentence the refugee shall be returned
to the camp in which he was last accommodated. -

(7) Notwithstanding anything in the Code of Criminal Procedure, 1898 (V of
1898), an offence punishable under this section shall be cognizable.

~ ¢ Price anna 1 or 13d.
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2 : Refugee Camps [oRD. xx1 OF 1945]

6. Power to make regulations for maintaining essentia] discipline.—(7) Subject
to the provisions of this secti ,» the Commandant may make regulations for the
maintenance of health and good\order in the camp and of harmonious relations
emong the refugees accommoda therein, -

(2) All regulations made undér this section shall be forwarded without delay to
the Central Government, and the Central Government may cancel or modify any such
regulation in such manner as it thinks fit,

(8) All regulations made under this section shall be read out to the refugees in a
language which they understand as soon as may be after they are made and there-
after at intervals of not more than two months,

+6. Camp offences.—(7) The following shall be camp offences for the purposes of
this Ordinance :—
(a) any offence punishable under section 4, if the Commandant thinks fit 4

50 to regard it ; £

(b) any contravention of or fajlure to comply with any regulation made

under section 5 s . 3

(c) any act, not being grave In character, which constitutes an - offence
ik t any other law and which in! the opinion of the Commandant should be
e N dealt with as a camp offence, ~ .
w¢. 4(2) It shall not be a eamp offence to submit a Ppetition or make a complaint in
- o \(*'ga.\fdto conditions in the camp, even though such petition or complaint is found
. upon investigation to be groundless,

7. Procedure and penalties.—(1) Every chas g¢ against a refugee in respect of a
camp offence shall be dealt with by the| Commandant summarily, that is to say, it
shall not be negessary for him to make a record of the evidence adduced, but he shall
record in a register to be maintained for the purpose his decision in each case and a
brief statement of the facts together with, where he finds the charge proved, the
reasons for his decision and the punishment awarded.

(2) For the commission of a ca mp offence the Commandant may award any one
of the following punishments, namely :— ‘
(#) Detention in a place in the camp set apart for the purpose for any period
not exceeding twenty-cight days: y
Provided that a refugee shall not again be committed to detention within
three days after the termination of a/previous period of detention.
(#) Confinement to quarters for any period not exceeding fourteen days,
during which the offender may be employed on fatigue duties,
(%) Suspension for a period mot exceeding seven days of the right to all or - -~
any of the amenities provided in the camp.

(b) done or ordered to be done hefore the commencement of this Ordi-
nance in furtherance of the maintenance of health and discipline in a camp ;
(¢) done, intended to be done or ordered to be done in pursuance of this
Ordinance. : :
(2) No refugee shall be liable—

(@) to be tried by any criminal Court in respect of any charge which has
been dealt with by the Commandant under section 7, whether or not the charge
was found to be proved by the Commandant 5

() to be dealt with by the Commandant under section 7 in respect of any
charge which has formed the basis of his discharge, acquittal or conviction by a
competent eriminal Court, :

.  WAVELL,
Viceroy and Governor General.
GIPD—81—541 LD—27.11.45—2,000.
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~_ORDINAN

o. XXII oF 1945 ha et
~  An Ordinance further to amend the Cri Law Amendment Ordinance, 1943 7
(Published in the Gazetie of India Hxtraokdinary, dated.the 46k July, 1945) /793'}

WHEREAS an emergency has arisem Whi
amend the Criminal Law Amendment
for the purposes hereinafter appearing ;

Now, THEREFORE, in exercise of the powels conferred by section 72 of the
Government of India Act, as set out in the Ninth Bchedule to the Government of India
Act, 1935 (26 Geo. b, c. 2), the Governor General is pleased to make and promulgate
the following Ordinance :—

1. Short title and commencement.—(I) This Ordinance may be called the
Criminal Law- (1948 Amendment) Second Am nding Ordinance, 1945,
(2) It shall come into force at once, [

: ™

- 2. Amendment of long title and preamble, Ordinance XXIX of 1943.—(1) In the
long title of the Criminal Law Amendment Ordinance, 1943 (bereinafter referred
to as the said Ordinance), the words * punishable under the Indisn Penal Code ” *
shall be omitted.

(2) In the preamble to the said Ordinanée, the words, brackets and figures
* punishable under the Indian Pensal Code (XLYV of 1860) *’ shall be omitted,

8. Substitution of new section for 4, Ordinance XXIX of 1843.—
For section 4 of the said Ordinatice the following section shall be substituted,
namely :— ! :

“4. Composition of Special Tribunals.—(1) Y Special Tribunal constituted under
this Ordinance shall consist of three members, eath of whom shall, except as provided
in sub-section (2), be a person who—

' (a) is qualified under sub-section (3) oi]sectcion 220 of the Gowernment of

India Act, 1935 (26 Geo. 5, c. 2) for appoint : ent as a Judge of a High Court, or
(b) has for a period of not less than three years exercised, whether con-

‘ tinuously or not, the powers under the Codelof Criminal Procedure, 1898 (V of
1898), of any one or more of the following, namely, Sessions Judge, Additional
Sessions Judge, Chief Presidency Magistrate, Additional Chief Presidency Magis-
trate, Presidency Magistrate, District Magistrate, Additional District  Magis-
trate,—

and at least one shall have the qualification specified in clause (a). W
(2) One-of the mémbers may, instesd of bei.ng' a person qualified under sub-se
tion (), be an officer of . His Majesty’s forces who is a barrister of England or
Northern Ireland of at least five years’ standing or a member of the Faculty of
. Advocates in Scotland of at least five years’ standing. : -,
' Price anna 1 or 1}d,

ch makes it necessary further to
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2 Crimsnal Law (1943 Amemb*em) Second Amending  [OBD. XXII OF 1945]
(3) The Central Governmens suw:l appoint one of the members qualified under
sub-section (1) to be the President of the Special Tribunal.”

4, Substitution of new sections for sections 7 and 8, Ordinance XXIX of 1943.—
For sections 7 and 8 of the said Ordinknce the following sections shall be substi-
tuted, namely :— Yot

|1

1. Appeal and revision.—The , High Court within the Jocal limits of whose juris-
diction the offence charged in a case before a Special Tribunal is alleged to have taken
place may, in relation to that case and subject to the provisions of section 8 regarding
the transfor of cases, exercise so far as they may be applicable all the powers cons
ferred by Chapters XX X1 and XX XTI of the Code of Criminal Procedure, 1898 (V of
1898), on a High Court, as if the Special Tribunal were & Court of Session trying cases
without a jury within the local limits of that High Court’s jurisdiction.

8. Bar of certain jurisdiction.—No Court shall have authority to transfer any
case from a Special Tribunal, or to make any order under section 491 of the Code of
Criminal Procedure, 1898 (V of 1898) or, save as provided in section 7, have any juris-
diction of any kind in respect of any proceedings of a Special Tribunal. ”

5. Amendment of section 9, Ordinance XXIX of 1843.—In sub-section (2) of
section 9 of the said Ordinance, for the words * a person or the agent of a person seek-
ing to obtain facilities for transport or Lolding or seeking to obtain a contract from His
Majesty’s Government in the United Kingdom or in any part of His Majesty’s domi-
nions, or the Central or a Provincial Government or a department of any such
Government or a local authotity, or from any person acting on behalf of any such
Government or department or authority,” the words ‘“any person,” shall be
substituted.

6. Amendment of Schedule, Ordinance XXIX of 1948 —In the Schedule to
the said Ordinance,— 2
(a) for items 1 and 2 the following item shall be substituted, namely :—

“1. An offence punishable under section 161 or section 165 of the Indian
Penal Code.” ;¢ ~
(b) items 3, 3A and 5 shall be renumbered as items 2, 3 and 6 respeetively ;
(c) after item 4 the following item shall be inserted, namely :—
" 5. An offence punishable under the Hoarding and Profiteering Prevention

Ordinance, 1943 (XXXV of 1943), or under any rule made or deemed to have
been made under the Defence of India Act, 1939 (XXXV of 1939).”

.4 WAVELL, v
Viceroy and Governor General.

-
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'ORDINANCE No. XXill oF 1945

An Ordinance to deflne < present war » and like expressions oceurring in certain

contexts

(Published in the Gazeite of India Extraordinary, dated the 14th July, 1945)

HEREAS an emergency has arisen which makes it necessary to define the
meaning of the expression ““present war” and like expressions when used in
cortain contexts prior to the outbreak of war between His Majesty and Japan ;

Now, THEREFORE, in exercise of the povers conferred by section 72

of the Govern-

ment of India Act, a8 cot out in the Ninth Schedule to the Government of Indis
Act, 1935 (26 Ceo. 5, c. 2), the Governor General is pleased to make and promulgate

the following Ordinance :—

1. Short title, extent and commencercent.—(1) This Ordinance may be called

the Present War (Definition) Ordinarce, 1945,

@) Tt extends to tho_wholo._of BeitistrFrrtim/ oL Ha Provimess of
(3) It shall come into force at once. SMaL:a.J {1

Price anna 1 o 1id.
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2 Present War (Definition) [oRD. xx111 OF 1945

9. Meaning of ““present war’’ and like expressions in certain contexts.—For the
removal of doubts it is hereby declared that any reference, express or implied and in
whatever form of words, in any provision made during the period commencing on
the 3rd day of September 1989 and ending on the 8th day of December 1941 in any
enactment or in any notification, rule or order under any enactment or in any
contract, deed or other instrument, to the present war or the present hostilities shall,
unless in the case of such a reference in any contract, deed or other instrument as
aforesaid the subject or context otherwise requires, be deemed to include and always
to have included a reference to the present war with Japan, notwithstanding that
war had not, when the said provision was made, broken out between His Majesty
and Japan : =

Provided that nothing in this section shall prejudice the exercise of any power
conferred in whatever form of words in any such provision as aforesaid on any
Government, authority or person to declare for the purposes of such provision on what
specified date the present war or the present hostilities shall be deemed to terminate,

. WAVELL,
Viceroy and Governor General.
GIPD—S1—581 LD—27-11.45—2000.
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ORDINANCE No. XXIV oF 1945

An Ordinance to exempt certain war gratuities from liability to income-fax
(Published in the Gazeite of India Exiraordinary, dated the I4th July, 1945)

HEREAS an emergency has arisen which makes it necessary to provide
for exempting certain war gratuities from liability to income-tax;

>

Now, THEREFORE, in exercise of the powers conferred by section 72 of the
Government of India Act, as set out in the Ninth Schedule to the Government of
India Act, 1935 (26 Geo. 5, c. 2J, the Governor General is pleased to make and
promulgate the following Ordinance :—

1. Short title and commencement.—(I) This Ordinance may be called the
War Gratuities (Income-tax Exemption) Ordinance, 1945.
(2) It shall come into force at once.
Price anna 1 or 13d.



2 War Gratuities (Income-tgz Lzemption) [orD, xxIV OF 1945]
2. Inferpretation.—In this Ordinance * war_gratuity *' means any gratuity
paid in respect of any person’s service in His Majesty’s Forces in connection with

but does not include gratuity (by whatever name called) payable under a contract
o f service.

3. Exemption of war gratuities from liability to income-tax.—Notwithsta.nding
apything contained in the Indian Income-tax Aet, 1922 (XTI of 1922), any war gra-
tuity paid whether after the commencement of this Ordinance or not to any person
shall not for the purposes of that Act be included in the total income or total
world income of that person.

WAVELL,

Viceroy and Governor General.
GIPD—S1—582 LD—27-11-45-—2,00@.
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ORD CE No. XXV ofF 1945

An Ordinance further to amend the Defence of India Aet, 1039
(Published in the Gazetie of Indik Exiraordinary, dated the I14th July, 1945)

HEREAS an emergency has arisen which makes it necessary further to
amend the Defence of India Act, 1939 (XXXV of 1939). for the purposes
hereinafter appearing ;

Now, THEREFORE, in exercise of the pewers conferred by section 72 of the
Government of India Act, as set out in the Ninth Schedule to the Government of
India Act, 1935 (26 Geo. 5, c. 2), the Governor General is pleased to make and
promulgate the following Ordinance :—

1. Short title and commencement.—(Z) This Ordinance may be called the
Defence of India (Amendment) Ordinance, 1945.

Price anna 1 or 1}d.

Applied to the Darjeeling distiset and to the ti
excluded areas of the Mymensingh 'diatrict withpzire:%l’

from 22-11-45, see Ben, govt, Nosifn. 037
deted 12-11-45. .




2 Defence of India (Amendmeni) [orD. xxv OF 1945] —
(2) It shall come into force at once. |
2. Amendment of section 2, Act XXXV of 1939.—In sub-section (3) of section
2 of the Defence of India Act, 1939, at the end of clauses (%), (v), (vi) and (vis) the
words “ or any order issued thereunder” shall be inserted, and shall be deemed
always to have been inserted.

3. Amendment of section 17, Act XXXV of 1939.—To sub-sections (Z) and (2)
of section 17 of the Defence of India Act, 1939, the words * or any orders issued
under any such rule ** shall be added, and shall be deemed always to have been

added,
WAVELL,
Viceroy and Qovernor General

GIPD—S1—583 LD—27-11-45—2,000,
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ORDINANCE No. XXVI oF 1945

An Ordinance temporarily to regulate the Andaman and Nicobar Islands Police
Force

(Published sn the Gazette of India Exiraordinary, dated the 21st July, I945)

‘N; HEREAS an emergency has arisen which renders it necessary to make tem-
porary provision to regulate the Andaman and Nicobar Islands police fore
while it is elsewhere,in British India, and in particular to provide for the main-

tenance of discipline among members of the said police force ;

Now, THEREFORE, in exercise of the powers cenferred by section 72 of the
Government of India Act, as set out in the Ninth Schedule to the Government of

India Act, 1935 (26 Geo. 5, c. 2), the Governor General is pleased to make and pro-
mulgate the following Ordinance :—

1. Short title, extent and commencement.—(]) This Ordinance may be
called the Andaman and Nicobar Islands Police Force (Temporary Provisions)
Ordinance, 1945.

Price anna 1 or 1{d.
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2 Andaman and Nicobar Islunds Police Force (Temporary [orD. xxVI OF 1945] A
Provigions)
(2) It extends to the whole of British India. ,
(3) It shall come into forece at once,

2. Temporary provisions for Andaman and Nicobar Islands Police Force.— t
During the continuance of this Ordinance and notwithstanding anything !
to the contrary in any other law but subject to any orders which the Central Govern-
ment may make in this behalf, members of the Andaman and Nicobar Islands police ;
force shall have, within the Province in which they for the time bei are, such
powers, duties, privileges and Labilities, including liability te discipline, as have 13
members of the police force of that Provinee :

Provided that the exercise of powers and jurisdiction in any Province by ‘
members of the Andaman and Nicobar Islands’ police force shall be subject to
the general or special -consent of the Government of that Province.

WAVELL,

Viceroy and Governor General.
GIPD—81—634 LD—27.1 1.45—2000,
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An Ordinance further to

fep éy Lot TLY/748
E No. XXVII oF 1945

the Civil Pioneer Force Ordinance, 1942
(Published in the Gazette of Indg Extraordinary, dated the 4th August, 1945.)

J HEREAS an emergency has Arisen which makes it necessary further to
amend the Civil Pioneer Forcé\Ordinance, 1942 (X of 1942), for the pur-
poses hereinafter appearing ;
Now, THEREFORE, in exercise of the powers conferred by section 72 of the
Government of India Act, as set out in the Ninth Schedule to the Government of
India Act, 1935 (26 Geo. 5, c. 2), the Govdrnor General is pleased to make and pro-
mulgate the following Ordinance :—
1. Short title and commencement.—(Y) This Ordinance may be called the Civil
Pioneer Force (Amendment) Ordinance, 1945.

(2) It shall come into ferce at once-
2. Amendment of long title and preamble, Ordinance X of 1942.—In the long

title and preamble of the Civil Pioneer Forcq Ordinance, 1942 (hereinafter referred
to as the said Ordinance), the words * for seryice in India >’ shall be omitted.

3. Amendment of section 1, Ordinance X of 1942.—In sub-section (2) of section 1
of the said Ordinance, after the words ‘‘ Civil Pioneer Force *’ the words *“ who are

Price anna 1 or\1id.
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British subjects domiciled in any pa

of India, wherever they may be, and to other
members of the said Force,” shall be

serted.
e X of 1942.—In section 3 of the said

(@) in sub-section (I) the words i

(b) in sub-section (2), for the words
“elsewhere ,”’ shall be substituted.

5. Amendment of section 4, Ordinance X of 1

tion 4 of the said Ordinance, the words * in any pa

(?) To the said sub-section the following provi

India >’ shall be omitted ;
\in any part of India,” the word

—(1) In sub-section (2) df sec-
of India >’ shall be omitted.

shall be added, namely :—
* Provided that a member of the Civil Pioneer Korce who is a British subject
domiciled in any part of India shall not be liable, wXhout his own consent given

in the prescribed form, to service outside India, andany other member of the
said Force shall not be liable in any circumstances td\such service.”

€TPD—S1—690 LD—27-11-45— -2,000.

Force (Amendment) [orD. xxVII OF 1945] _



ORDINANCE No. XXVIII oF 1945
An Ordinance to amend the Mili Operational Area (Special Powers) Ordinance,

(Publisked in the Gazelte of Indig Exiraordinary, dated the 23rd August, 1945)

WHEREAS an emergency has grisen which makes it necessary.to amend the
; Military Operational Area (Special Powers) Ordinance, 1943. (XXXVII of
1943y, for the purposes hereinafter appearing ;

Now, THEREFORE, in exercise of \the powers conferred by section 72 of the
Government of India Act, as set out\in the Ninth Schedule to the Government

of India Act, 1935 (26 Geo. 5, c. 2), Governor General is pleased to make and
promulgate the. following Ordinance :

(I) This Ordinance may be called the
) Amendment Ordinance, 1945,

to force on the 1st day of June 1945,
or 13d.

1. Short title and commencement.
Military Operational Area (Special Pow

(2) It chall be deemed to have come
Price anna




2  Military Operational Area (Shecial Powers) Amendment '[orD, XxvIII OF 1945 ]
2. Amendment of section 8, ONjinance XXXVII of 1943.—In section 3 -of ‘the
Military Operational Area (Special Powers) Ordinance, 1943 (hereinafter . referred
to as the said Ordinance),—
(a) for the words ‘‘ the Gene
the words ““any ‘General Officer
substituted ;
(0) for the words ‘“that General Qfficer Commanding ” the word “hse ”
shall be substituted.

3. Amendment of section 9, Ordinance XXXVII of 1943.—In section 9 of
the said Ordinance, for the words ““ The General Officer Commanding ‘the military
forces ” the words *“ Any General Oficer Comm) nding "military forces” shall be
substituted. \ !

4. Amendment of sections 10 and 13, Ordinadge XXXVII of 1943.—In ‘the
proviso to sub-section (2) of section 10 of the said O¥dinance and in sub-section @)
of section 13 thereof, for the words ‘the Genekal Officer Commanding the
military forces * the words “a General Officer Comm3pding military forees * shall
‘be substituted. \

\l Officer Commanding the military forees ™
ommanding ‘military forces?’ ‘shall be

GIPD—SI—787 LD—27-11-45—2,000. \‘
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lns IN8. By 8. 3 of Oxé. 36 0T 1945 (retrospectively) |

(Published i the Gazette of India Extraordirary, dated the 31st August,

HEREAS an emergency has arisen which makes it necessary to make pro
sion for the immediate termination of the War Risks (Factories){Scheme;

Now, THEREFORE, in exercise of the powers conferred by section 72 of the
Government of India Act, as set out in the Ninth Schedule to the Government of
India Act, 1935 (26 Geo. 5, c. 2), the Governor General is pleased to make and pro-
mulgate the following Ordinance :—

1. Short title and commencement.—(7) This Ordinance may be called the
War Risks (Factories) Insurance (Termination) Ordinance, 1945,

(2) It shall come into force at midnight between the 31st day of August] and o
the 1st day of September. 1945.. x =

§ gl Y

Applied to the Chote Nagpur Division ana#"é‘?o/ th

ORDINANCE No. XXIX OF 1945, ezt
An Ordinance to terminate the War Risks (Factories Schem;—j .‘
1945) {

Price anna 1 or 1id.




2 War Risks (Factories) Insurance (Termination) [orD. xX1X OF 1945]

2. Répeuoimtainprovidomoimdinanoesxnotlmand XXV of 1943.—
Sections 3, 5, 6, 16 and 17 of the War Risks (Factories) Insurance Ordi-
‘nanceé, 1942, and section 3 of the War Risks (Inland Vessels) Insurance Ordinance,

1943, are hereby repealed. Gupur Sance ] ¢,

8. Termination of policies of policies of insurance issued
under the provisions of the War Risks({(Factories) Insurance Ordinance, 1942 (XII
of 1942), and the War Risks (Factories)Scheme or under those provisions construed
with the provisions of the War Risks (Inland Vessels) Insurance Ordinance, 1943
(XXYV of 1943) shall, notwithstanding anything contained in any other law or in the
said policies of insurance, be determined on the commencement of this Ordinance
and cease thereafter to have effect.

JOHN COLVILLE,
Viceroy and Acting Governor General.
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ORDINANCE No. XXX oF 1945
. An Ordinance to validate a certain marriage solemnized in Secunderabad
(Published in the Gazette of India Exiraordinary, dated the 1st September, 1945.)

HEREAS the Reverend Harold William Sibree Page, a Minister of the

Methodist Church, having been granted by the Resident in Hyderabad a

licence under section 9 of the Indian Christian Marriage Act, 1872 (XV of 1872) to
grant certificates of marriage between Indian Christian sub]ects of His Majesty in
the Hyderabad State, did on the 20th day of April 1944 at Secunderabad solemnize
a marriage between Chnstmn but not_Indian Christian, subjects of His® Ma]esty in
the belief that he was by the a.foresald licence authorised so to do ;

AXD WHLIREAS the parties to the-said marriage believed that the said Reverend
Farold William Sibree- Page was duly authorised to solemmze the marriage and that
the marriage was valid in law ;

AND WHEREAS the said parties being (hnstmn but net Indian Christian, sub-
jects of His Majesty, the said Reverend Harold: William Sibree Page had not the

requisite authority under the licence held by him to solemnize the said marriage ;

AND WHEREAS, the said marriage having been solemnized in good faith, an
emergencey has arisen which renders it recessary to provide for the validation
thereof; - .

Now, TEEREFORE, in exercise of the powers confe rred by section 72 of the
Govemmart of India Act, as set out in the Ninth Schedule to the Government of

. Price anna 1 or 1}4d.



2 : Secunderabad Marriage Validating [oRD, XXX OF 1945)

India Act, 1935 (26 Geo. 5, c. 2), the Governor” General is pleased to make and °
promulgate the following Ordinance :— 3

1. Skort title—This Ordinance may Le called tke fecunderabad Marriage
Validating Ordinance, 1945. ;

/

9. Validation of a certain irregular marriage and the records thereot.—(1) The
marriage solemnized in St. Andrew’s Church at Secunderabad on the 20th day of
April 1944 between persons being Christian, but not Indian Christian, subjects of
His Majesty by the Reverend Harold William'Sibree Page, a Minister of the Metho+
dist Church, shall be, and shall be.deemed fo have been with effect on and from
the said date, as good and valid in law as if it had been solemnized under a licence
granted under section 6 of the Indian Christian Marriage Act, 1872 (XV of 1872),

. authorising the solemnization of marriages between persons being Christian, but wot
necessarily Indian Christian, subjects of His Majesty in the Hyderabad State.

(2) Certificates of the marriage declared by sub-section (I) to be good and valid
in law, and register-books and certificd copies of true and duly authenticated extracts
therefrom, deposited in compliance wit the provisions of the Indian Christian
Marriage Act; 1872, in 80 far as the register-books and extracts rélate to the said
marriage, shall be received as evidence of the marriage as if it had been duly
solemnized under Part I of the said Act. - ;

/  JOHN COLVILLE,
/ Viceroy and Acting Governor-General.
GIPD—S1—857 LD—9-11-45—200(},’
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e ORDINANCE No. XXXI oF 1945
0

: E ¢ further to amend the Defence of India Act, 1939
5 (Published in the Gaz¥lfe of India Extraordinary, dated the 1st September, 1945.)

HEREAS an emerg has arisen which wakes it nccessary further to amend
the Defence of India\Act, 1939 (XXXYV of 1939), for the purposes here
inafter appearing ;
Now, THEREFORE, in exelcise of the powers cenferred by secticn 72 of the
Covernment of India Act, as sdt out in the Ninth Schedule to the Government of
India Act, 1925 (26 Gco. 5, c. 2)) the Coveainor General is pleascd to make and pro-
mulgate the following Crdinance
‘ 1. Short title and commenckment.—(I) This Ordinance may be called the
:’ Defence of India (Second Amendyrent) Ordinance, 1945.
(2) It shall come into force a} once. :
2. Amendment of section 6, Ad¢ XXXV of 1989.—For clause (6) of section 6
of the Defence of India Act, 139, tHe following shall be sukstituted, namely :— ‘
‘ (6) The Motor Vehicles AV, 1€39 (IV of 1¢39) (in this clause referred to
as the said Act) shall kave ef ect bubject to tke follcwing povisicns, namely =—
(a)’ Notwithstanding anything to the contrary in section 58 or section
62 of the said Act, the Frovindal Transport Authority or a Regional Trans-
port Authority, acting in accoiflance with such directions as the Provincial
Transport Authority mway think\ fit to issue, may grant a permit or a tem-
porary permit under Chapter 1\ of the said Act to be eflective for any
specified period not exceeding five\years in the case of a permit or one year
LT in the case of a temporary perkit. : y
S (b) Without prejudice to the ppvisions of section 60 of the said Act;.
the Provincial Transport Authority Ypay, if for reasons to be recorded in

| aApplied'to the partially Bxcluded
Assam Govt. Notifn. No. A.W.R. 77
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Defence of India (Seconl Amendment) [ORD. XxXI OF 1945]
writing it is of opinion that the publiy interest so roquires, direct by order
passed not later than the 28th day of February 1946, that any permit under
Chapter IV of the said Act shall, on a ified date not earlier than six
months after the date of the passing ok the order, ceass to be effective
without renewal.

(¢) The Provincial Government may:

(§) by gensral or spocial order in iting exempt from all or any
of the provisions of Chapter IV of the s Aot any transport vehicle
used or required for use in connection with gy work or purpose declared
by the Provincial Government in the to be a work er purpose
connected with the defence of British {India df the prosscution of war ;

(ii) by the same or & like order authorise any authority to issue
tomporary permits and give directions, not inchnsistent with the other
provisions of the said Chapter, in respect of any s ch transport vehicles.

() Ifthe Provinsial Government by general or sgecial order in wricing
go directs, the provisions of sub-section (2) of sectidp 38 of the said Act
shall have affect in relation to any controlled motod vehicle or class of
controlled motor vehicles specified in the order as if th words  not being
in any cass less than six months ” were omitted.

Erplanation.—In sub-clause (4) “ controlled motor vehicle ” means a
motor vehicle to which the provisions of the Civil Motor Transport Vehicles
Control Order, 1944, or of any other substansially similar Qreder for the time
being in force, apply. ’

JOHN COLWLLE,
Viceroy and Acting @aysrnor F2nswal.

()



An cetoincorpomtea.ndregulatetheBéngalTethesAssociahon L’
(Published 'in the Gazette of India Extraordinary, dated the Sth September, 1945.)

‘N? HER an emergency has arisen which makes it necessary to incorporate
’ and te a trading corporation in the Province of Bengal for the purpose
-of improving the procurement and wholesale distribution of piecegoods in tha.t
Provinee ; -

* Now, THEB.EIA}&E, in exercise of the powers conferred by section 72 of the
‘Government of India Act, as set out in the Ninth Schedule to the Government of
; India Act, 1935 (26 Geo. 5, c. 2), the Governor General is pleased to make and
promulgate the following Ordinance :—

1. Short title, and commencement.—(I) This Urdinance may be .called
ke the Bengal Textlles Association Ordinance, 1945.
! © (2) It extends to the ‘Province of Bengal. g
-~ (8) It shall come into force at once. : :

2. Interpretation.—In this Ordinance, unless tkere is anything repugnant in
the subject or context,—

a) “Calcutta” means the town of Calcutta as defined in section 3 of the Calcutta
‘Police Act, 1866 (Bengal Act }l\ of 1866), together with the suburbs of the town of
Calcutta as defined in the notificatjon for the time being in force under section 1 of
the Calcutta Suburban Police Act, 1866 (Bengal Act I1 of 1866) ;

i (b) ‘ piecegoods *’ means piecegoods either manufactured wholly from cotton
j ! or manufactured partly from cotbon and partly from any other material and con-
taining not less than ten per centum'‘of cotton by weight ;

(¢) ** preseribed ”’ means prescribéd by rules made under this Ordinance ;

(d) *“‘ regulations *’ means regulations made under sub-section (2) of section 11,

(€) ** scheduled bank ’? means a bagk included in the Second Schedule to the
Reserve Bank of India Act, 1934 (1L of 1934) ;

(f) ** wholesale dealer ’ means a persgn engaged during any one year within
the period beginning on the-lst day of Janugry 1940 and ending on the 31st day of
: December 1944 in wholesale business in piecégoocds in Calcutta, who in the said one
- tyear (hereinafter in relation to a wholesale dealer referred to s his qua.hfymg yvear)

purchased otherwise :Lan dixvr:ﬂ_\' fru:;; a man Lctunr a quantity of" piecegoods
’ not less in the aggregate than such quantity (herejpafter referred to as the > pre sscribed

minimum) as may be 1;uc>u1u:.d in this behalf, §ynd sold wholesale in Calcutta
a quantity of PILLUbeda not less in the duéuaci[c than the prescribe .ri minimum,

8. Establishment and incorporation of the Textiles Association.—(/) As
soon as.may be after the commencement of this Ordinanee, there shall be established
in the manner hereinafter provided a trading corporatigyn for the purpose of gmprov-

= ing the procurement and wholesale distribution of' piecegoods in  the Province
*  of Bengal. 3
(2) The said trading corporation (hereinafter referrdd to as the Associaticn)
shall be a body corporate by the name of the Bengal Textile§ Association, haviug per-
petual successicn and a ecommon seal, and shall by the said name sue and be sued.
4, Management of Association.—(Z) There shall be constituted for the purposes
of administering the affairs of the Association a Board\ of Control and an%

Executive Committee.
(2) The Board of Control (hereinafter referred to as the

of nine persons appeinted by the Central Government, two of who

ed by the Central Government to be Chairman and Viee-Chair

of the Board. >

' (3) The Executive Committee(hereinafter referred to as the

ogpsist of the Chairman and Vice-Chairman of the Board (who shall

Price anna 1 or 1id.
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- 3 o Bengal Textiles Association [ORD. XXXII OF 10457
the Chajrman and Vice-Chairman of the Committee), the other members of the (
2 Board and not more than seventeen other persons appointed as follows, namely :—
(a) two persons nominated by each of the following bodies, namely :— 2
(i) the Bengal Chamber of Commeree ; 3
(#%) thé Muslim Chamber of Commerce ; e
(#4i) the\Bengal National Chamber of Commerce ;
(b) on the first constitution of the Committee, eight persons to hold office for a i
prescribed peri

manner, namely: :
(§) four by the Central Government ; :

Marwari Chamber of Commerce ;
. (ii) two by tha Indian Chamber of Commerce ; s i
and after such period, ight members of the Association elected by the said members
at & general meeting called for the purpose : x

Provided that of the\eight persons so elected,-two shall be members of the Mar-
wari Chamber of Commetge and two shall be members .of. the Indian Chamber of
Commerce ; ”

(¢) not more than threq persons appointed by the Central Government.

(4) Members of the Board or of the Committee may, save as provided in clause
(b) of sub-section (3), be persons who are not under séctjon 6 eligible to be members
of the Association : :

Provided that, notwithstan

not being less than three months, nominated in the following ‘

( ing anything confained elsewhere in this Ordinance, |

any member of the Board or of Committee not so eligible may become a member

of the Association by subscribing Yhereto any number of units, within the meaning

T of sub-section (7) of section 7, not e ceeding four. b

(5) Subject to theprovisions of \clause (b) of sub-section 3, the term of -office 7

of members of the Board and of the Committee shall be such as may be prescribed.

(6) No act done or decision taken by the Board or the Committee shall be called

_in' question on’ the ground merely of the'existence of any vacancy therein or defect

in its constitution, or on the ground that he Association is not at any time fully
established.

5. Members of Board or Commitfee not ta be remunerated.—No member of th
b-committee and no person co-opted

Board or of the Committee or. of any s

to serve on any sub-committee shall be entitlkd to receive for his services in such

capacity any remuneration from the funds o the Association or otherwise, except

such allowances as may be prescribed. ;
6. Membership of Association.—(Z) Subject the provisions of this Ordi-

nance, a person shall be eligible to be a member of the Association who— o
(@) is at the commencement of this Ordinance engeged under agreement with the

Government of Bengal in dealing wholesale in piecegoods and is certified by the said

Government to have carried out his obligations under such agreement satisfactorily,
or

(b) is a wholesale dealer.

2) Any person claiming fo be eligible, and desiring, %o be a member of the

» Association shall apply to the Board in this behalf-in the prescribed form not later
than the prescribed date. -

(3) The Board shall not entertain any application received hy it after the said
prescribed date, unless it is catisfied that there existed sufficicnt reasons for the
delay. :

(4) The Board shall consider all applications received by it inh due time under
this section, and where it is satisfied that the applicant is eligible under sub-section J

1) to be a member of the Ascociation, shall notify the applicant in Wr\iting that His
ligibility for membership as aforesaid has been admitted. \
. \
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or 1945] Bengal Textiles Association ‘ 3
(5) In considering an application under this section, the Board may

t to furnish it with such further evidence of his eligibility for member-
ship of the Association as it may specify. ) :

(6) The decisions of the Board under this section shall be final, and no order of
the Board itting or rejecting an application under this section be called
in question om\any ground in any Court. .

7. Subscriptions, lLiability and interest of members.—(7) For the purposes
of this section one unit shall be deemed to represent fifteen thousand rupees.

(2) Every person applying to be a member of the Association shall, not later
than one month r receiving a notice under sub-section (4) of section. 6, subscribe
to the funds of the ciation in accordance with the following scale, namely :—

\ 5 Units,

(a) each member eligible under clause (a) of sub-section () of section

® . . . . . - e . . . . . 4

(b) each member el}g:ﬂe under clause (b) of the said sub-section

whose purchases during qualifying year were—.

() not less than fyur times the prescribed minimum . . AAEY |
(#7) less than four times, but not less than three times, the
prescribed mirimum # e . ; 2 . 8
(i43) less than three times, but not less than twice, the preseribed
- minimum . \ . ‘ 5 - S : 2
(#v) less than twice the prescribed minimum . 7 : . 1,
and upon making such subscription as aforesaid the said person shall become a
member of-the Association. - ,

(3) The Board may from time to'\time by resolution passed at a meeting decide to
increase the funds of the Association,\and for such purpose may invite members
of the Association to make further subscriptions, subject to such limits as' may be
specified in the resolution : ’ :

Provided.that no member shall be upder obligation to make any further sub-
seriptions as aforesaid. \ .

() Any member of the Association may, with the previous approval in writing
of the Beard, transfer to any other member the whole or any part of his subseription.

(5) The Liability of each member of the Asdpeiation shall be limited to the amount
subscribed by, or transferred to, him and for th time being standing to his eredit in
the books of the Association.

(6) The interest of each member of the Association in the earnings of the Assosia-
tion available at any time for distribution among its members shall be in progortion
to the amount at that time standing to his credit ip the books of the Association,
and each such member shall at general meetings be entitled to one vote for each com-
plete unit contained in the amount at the time of the meeting standing to his credit
in the beoks of the Association. s e : ;

8. Conduct of business of the Association.— (7) Subject to” the provisions of sec-
tion 9, all matters involving in the opinicn of the Board subtantial questions of policy
and all such other matters as may, be specified in the reguldtions shall be decided by
the Board, and save as expressly provided in this Ordinancey the other affairs of the
Association shall be administered by the Committee :

Provided that the decision of the Committee in any such mtter as may be spe 1
fied in this behalf in the regulatioris shall be submitted for the approval of the Boa - !,

(2) The Committee may, subject to.any regulations made in\this behalf, autho-
rise the Chairman or any other membgr of theé Board to exercise any\of its functions.

(3) All instruments of the Association shall be expressed to be made on behalf of
the Association, and shall be executed hy and authenticated by the signature of,-
the Chairman or Vice-Chairman of the Board or such other member \of the Board
as may be authorised by the Board in this behalf. s .

s

I




4 % Bengai Textiles Association [02D, xxX11 OF 1945} <

al contrel by Government.— The activities of the Association shall be
eneral control of the Government of Bengal, and the Association shall

vith any directions of a genera! nature which that Government or any officer
authorised by that Government in this behalf may give to it under this section.

10. Accounts and finance.—(7) The accounts of the Association shall be main-
tained and audited in such manner and in accordance with such provisions as may be
prescribed, and the funds of the Association_ shall be deposited in one or more
scheduled banks L 4 f !

(2) Subject ty such conditions as may be prescribed, the Board may on behalf of
the Association tdke such loans from, or enter into such other arrangements with»
any scheduled bank or banks, as are in the opinion of the Board necessary in the
interests of members\of the Association or for forwarding the purposes of the

ssociation.

11. Procedure.—(1), General meetings of members of the Associdtion shall be
convened at such times\at such places and in such manner as may be prescribed,
and the procedure at suc meetings shall be such as may be prescribed.

(2). The Board may <e regulations, not inconsistent with the provisions of
this Ordinance and the rules made thereunder,— - T

() specifying the matters to be decided by the Board, and the miatters in res-
pect of which decisions of the §ommittee shall be submitted for the approval of the
Board ; : :

(b) imposing such conditions\or restrictions as it thinks fit on the power of the
Committee to delegate its functioﬁs\ under sub-section (2) of section 8 ;

(c) enabling the Committee to ) onstitute sub-committees from among its mem-
bers,’ and empowering such sub-committees to co-opt additional members,. Wh,eﬂ_lﬂl‘
iati special knowledge of the subject with which

(d) providing for the convening of Weetings of the Board, the Committee and
sub-committees, the time and place at whieh such meetings shall be held, the number
of members necessary to constitute a quorym at such meetings, and the procedure
and conduct of business thereat.

12, Winding up of Association.—The A ciation shall continue in being until
such date as the Central Government may, by\notification in the Calcutla Gazelte,
not being less than three months after the dath of the said notification, appoint in
this hehalf, and-shall thereafter be wound up in\aceordance with the provisions, so
far as they can be made applicable, of Part IX of the Indian Companies Act, 1913

(VII of 1913), as if the Association were an unregistared company within the meaning
of section 270 of that Act.

13. Power to make rules.—(7) The Central Government may, by notification in .
the Calcutia Gazette, make rules to carry out the p of this Ordinance.

(%) In particular, and without prejuice to the genedality of the foregoing power
such rules may— .« °

(f) of section 2 ;

tion (3) of section 4 ;

e Committee ;

in the Committee ;

(a) fix the prescribed minimum for the purpgses of clavg
(b) prescribe the period referred to in clause (b) of sub-s
(¢) fix the term of office of members of the Board and of
(d) provide for the filling of casual vacancies in the Board a

(¢) prescribe the allowances admissible to members of the Bosrd or the

Commitiee or sub-committees under section 5 s
(f) provide for the manmer in which the accounts of the A iation shall be
maintained and audited, and generally for all @atters relating to the finances of the
Association for which it is necesgary or expedient to make provision ;
(9) lay down the conditions subject to which the Board may take from, or
enter into arrangements with, scheduled banks under sub-section (2) of section
10; \ :

|
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(k) provide for the convenink of general meetings of members of the Association
the times and places at which suchmeetings shall be held, and the procedure and
conduet of business thereat ;

(i) provide for any other matter\w{hich is under this Ordinance to be prescribed.

(3) Rules made under this section may apply to the Association any of the
provisions of the Indian Companies Act,\1913 (VII of 1913), with such modifications
as may be considered neeessary for adapting them to the requirements of the
Association. \ :

14. Act VII of 1913 not fo apply to %ation.—Save as expressly provided by
or under this Ordinance, the provisions of the Indian Companies Act, 1913, shall
not apply %o, or in relation to, the Associatio :

DR LT W T . iy e
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15. Protection to persons g under this Ordinance.—No suit, proschtion or
other legal proceeding shall lio against any person for anything which is in g
£aith done or intended to be done in pursuance of this Ordinance or any rules made

thereunder.

JOHN COLVILLE,
Viceroy and Acting Governor Generals

GIirD—S1—861 LD—27-11-45 —2,000.
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- ORDINANCE No. XXXIII oF 1945

-
An Ordinance to exclude periods spent in enemy territory in compating limitation
(Published in the Gazette of India Extraordinary, dated the 8th September, 1945.)

WHEBEASm emergency has arissn which makes it necessary’to provide
that the period of limitation preseribed by law for suits shall not run in
the period during which persoas instituting suits have bsen datainad in eaamy
territory by circumstances attributable to war ;

Now, THEREFORE, in exercise of the powers conferred by section 72 of the
Government of India Act, as set out in the Ninth Schedule to the Government
of India Act, 1935 (26 Geo. 5, c. 2), the Governor General is pleased to make and -
. promulgate the following Ordinance : — -
- 1, Short fitle, extent and commantamoant, —(7) This Ordinance may be called
the Limitation (War Conditions) Ordinance, 1945. I
(2) Tt extends to the_whelo—séBeisistrfrmdim| all /L& Provinees of India]d
(3) It shall come into force at once.
'2. Interpretation.—In this Ordinance, unless there is anything repugnant in |
the subject or context,—
(@ “ enemy subject ’ means any individual who possesses the nation-
ality of a State whieh is, or at'any tims since the 3rd day of September, 1939,
has been, at war with His Majesty, or who, having possessed such nations
ality at any time has lost it without acquiring another nationality, or any
body of persons constituted or incorporated in or under the laws of such
S . :

tate ; :
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Majesty, not being an area.in the occupation of His Majesty or of a State

allied with His Majesty, and includes any area which the Central Government
may, by notification in the official Gazette, declare either generally or n}
respect of any particular pericd to be enemy territory for the purpcres ©

8. Suspensicn of Imitatien for suits in cerfain circvmstances.—If at any time
before the expiration of the pericd of limitation rpreseribed for any suit by the
Indian Limitation Act, 1868 (1X-of 1908), or by any other law for the time being
in force, any perscn who could bave irstituted the suit has been detained in enemy
territery by circumstsnces attributable to war, the said peried of limitation, as
regards the institution of the suit by sucl persen, shall be deemed not to bave run
in the pericd during which it is shown to the satisfaction of the Court that such
person was so detained, snd shell, notwithstanding anything contained in the
said Act or in any other law, in no case expire before the end of six months from
the date, as determined by the Court, when such person céased to be so detained
or from the date of the commencement of this Ordinance, whichever is later :

- Provided that where two or more periods have occurred in which a person
was so detained, thoseé periods shall be treated for the purposes of this section
a8 one continuous peried beginning with the beginning of the first period and
ending with the end of the last period : ' -

Provided further that this section shall not apply to suits instituted to

enforce rights of pre-emption or to suits of any description which may be
instituted by enemy subjects. -

. JOHN COLVILLE,
Viceroy and Acting Governor General.

= ~
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- ORDINANCE No. XXXIV oF 1945 -
AN - An Ordinance to terminate the War Risks (Goods) Insurance Scheme
.- (Published in the Gazeite of India Extraordinary, dated the 14th September, 1945.)
WHKREAS an emergency has arisen which makes it necessary to make provi-

(XXIX of 1945) for the purpose hereinafter appearing ;

ernment of India Aet, as sct out in the Ninth Schedule to the Goveriment of Tndia -
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sion for the carly termination of the War Risks (Goods) Insurance Scheme, -
and to amend the War Risks (Factories) Insurance (Termination) Ordinance, 1945

Now, TEEREFORE, in exercise of the powers conferred by section 72 of the Gov. -
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(2) It shall come into force at once.

2. Repeal of certain provisions of Ordinance IX of 1
midnight between the 30th day of September and the 1st day of October, 1945,
sections 5, 5A, 7,8 and 15 of the War Risks (Goods) Insurance Ordinance, 1940, shall
be repealed. ‘

3. Amendment of Ordinance XXIX of 1045.—In the War Risks (Factories)

Tnsurance (Termination) Ordinance, 1045, before the word « Qcheme ”* wherever it

appears, the word * Tnsurance *’ shall be inserted, and shall be deemed always to
have been inserted. e .

oF 19045]

JOHN COLVILLE,
Viceroy and Acting Governor General.

.
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ORDINANCE-No. XXXV oF 1945

An Ordinance further to the Defence of India Act, 1939
(Published in the Gazette of India Exfraordinary, dated the 14th September, 1945)

A
HEREAS an emergency has /arisen which makes it necessary further to
amend the Defence of India Act, 1939 (XXXV of 1939), for the purpose
hereinafter appearing ; :

Now, THEREFORE, in exercise of the powers conferred by section 72 of the Govern®
ment of Thdia Act, as set out in the Ninth Schedule to the Government of India Act,
1935 (26 Geo. 5, c. 2), the Governor General is pleased to make and promulgate the
following Ordinance :—

1. Short title and co —(I) This Ordinance may be called the
Defence of India (Third Amendment) Ordinance, 1945. 3
rick anna 1 or 1d. ; .
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e Dcfence of India
(2) It shall come into force at on

2. Amendment of section 2, Act f 1939,—In @ub-scctmn (3) of sectlon 2

of the Defence of Indla Act, 1939. to clnusi {#43) the followmg shall be added

namely :(—
- “ and for the adjudication of such forfe1ture whether by a Court or by any =
other a\nhonty ek S ’ .
' . : OHN ‘COLVILLE,
. = : .Viceroy an3-4ding Governor General

: . : : \ 4 e |
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GIPD—§1—809 LD—26.11-45—2,000, o o
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ORDINAN o. XXXVI OF 1945

T AnOrdmanaetoamendthe Forces (Special Powers) Ordinance, 1942

(Published in the Gazette o_f Indugﬂmordmary, dated the 18th September, 1945)

HEREAS an emergency h
Armed Forces (Special P
purpose hereinafter appearing ;

Now, THEREFORE, in exercise of the powers econferred by section'72 of the

arisen which makes it necessary to amend the
ers) Ordinance, 1942 (XLI of 1942), for the

India Act, 1935 (26 Geo. 5, c. 2), the Governor General is pleased to make and
promulgate the following Ordinance :—

1. Short title and commencement.—(7) This Ordinance may be called the Armed
Foroes (Special Powers) Amendment Ordilence, 1945

2) It shall come into foreaat once,

4+ Appliec %0 uhe Da‘Jeeling diatf&ou and to the parti

Govi. (Hom Dﬂpll'tmnt) Notifn, No. 8392«
13-12-1945, P. dated

Applied to Br, Baluchistan, see Né

Government of _India. Act, as set out in the Ninth Schedule to the Government of

excluded areas of the Mymensingh District, see men.

). SOUNEE— 49-!. d/z--lo-45. ”"




w ndment [orD. XXXV] oF 1945°

3, Ordinance XLI of 1842.—For
rs) Ordinance, 1942, the following

2 Armed Forces (Special Powers
2. Substitution of new section for

section 3 of the Armed Forces (Special P

section shall be substituted, namely:—

3. Arrested persons to be made over to §ppropriate authority.—Any person
arrested and taken into custody under this Ordifance shall as soon as practicable,
be made over, together with a report of the circumM¢ances occasioning the arrest, to
‘the officer in charge of the nearest police station) or where the said person is a
person subject fo military law, to the appropriate milifary officer.”

‘GIPD—SI—900 LD-- 27.12.45—2,000
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No. XXXVII 0r3j1945

An Ordinance further to at¢nd the Indian Army Act, 1911
_(Published in the Gazetle of India Extradpdinary, dated the 20th September, 1945.)

HEREAS an emargency has arisen which makes it necessary further to
amend the Indian Army Aet, 1011 (VIII of 1911), for the purposes herein-
after appearing ;
Now, THEREFORE, in exercise of the poyers conferred by section 72 of the Gov-
ernment of India Act, as set out in the Ninth Schedule to the Government of India
Act, 1935 (26 Geo. 5, 6. 2), the Governor Geperal is pleased to make and promulgate
,’ the following Ordinance :—

1. Short title and commencement.—(7) | This Ordinance may be called the
; Indian Army (Amendment) Ordinance, 1943. - 3
T (2) Section 5 shall be deemed to have vome into force on the 1st day of July
: 1944, and the other provisions of this Orflinance shall-be deemed to have come
into force on the 1st day of November 1943.
2. Amendment of section 50, Act VIII ot 1911.—In sub-section (2) of section
50 of the Indian Army Act, 1911 (hereinafter referred to as the said Act), after clause
(d) the following clause shall be inserted,

o “(dd) all pay and allowances for every day between his being recovered from
the enemy and his dismissal from the service in consequence of his conduct
when being taken by, or whilst in the of, the enemy ;”.

: Price anne 1 or 1jd.
Applied to the Darjeeling distribt end to th |
, bl e partial
~excluded areas of the Mymensingh district, see 303-00&{.

> ome Department) Notif 4 i
i 'ﬁ-12-45. ) ication Ne. 8450-P, dated

ﬁi;““ %o BF. Baluchisten , see Eo. 30-, 4/ 10=10-45,

lied to the Chittagong Hill-trhots with effect from
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3.
the said Act the following section shall he ;

Indian Army ( ment) [orD. xxXXV11 OF 1945]
of new section 161A ‘in Act VIII of 1911.— After section 51 of

yserted, pamely :—

“81A. Power to withhold pay and allogrances pending inguiry into conduct as
prisoner cf war.—Where the conduct of any\person subject to this Act when being
taken by, or whilst in the hands of, the eneﬁy, is to be inquired into under this
Act or any other law, the Commander-in-Chjef jn India or any officer authorised
by him in this behalf may order that the whole or any part of the pay and
allowances of such person shall be withheld pending the result of such inquiry,”

4. Amendment ot section 52A, Act VIII of 1911 —To section 52A of the said

Act the following sub-section shall he added, namely ..

“(3) For the purposes of this section, & shall be deemed to continue
to be a prisoner of war until the conclusion of inquiry into his eonduct
Such as is referred to in section 51A, and if he is dismissed the service in conse.
quence of such conduct, until the date of such dismissal *

5. Amendment of section 62B, Act VIII of 1911—To section 52B of the said

Ast the following sub-section shal] = added, namely .

such as is referred to in section 51A, and if he is © service in eonge.
quence of such conduct, until the date of sy, dismissal,””

WAVELL,
Viceroy and Governor Generai
GIPD—81—985 LD—27.13.45—2,000, \
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. XXXVIII orF 1945

An Ordinance further fo amend the Service (European Brifish Subjects)

(Published in the Gazeits of India snary, dated the 6th Ociober, 1945.)

HEREAS an emergency has arisen which makes it necessary further to amend
the National Service (European British Subjects) Act, 1940 (XVIII of 1940),
for the purposes hereinafter appearing ;

Now, THEREFORE, in exercise of the powers conferred by section 72 of the
Government of India Act, as set out in the Ninth Schedule to the Government of

India Act, 1935 (26 Geo. 5 c. 2), the or General is pleased to make and
promulgate the following Ordinance :— |
1. Short title’ and commencement.— (7) inance may be called the

National Service (European British Subp(ts) Amendment Ordinance, 1945.

(2) It shall come into force at once.

2. Amendment of section 2, Act XVIII of 1040.—In section 2 of the National
Service (European British Snb]ects) Act, 1940 (hereinafter referred to as the said
Act), for ®ause (a) the following clause be substituted, namely :—

‘(a) *“ competent authority ™ , with reference to any person liable
under this Act to be called up for national service, the General Officer Com-
manding-in-Chief, Army or Command, within whose area of command that

Price anna i or 1d.
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= National Service (Buropean Bri Subjects) Amendment [orD, xxXVIII OF 1945]
person is for the time being resi ut, or any officer not below the rank of
Brigadier subordinate to the said General Officer whom he may authorise to

exercise his functions as competent, authority in respeet of any area in his
area of command :

Provided that for the purposes o this clause, the area of command of the
General Officer ,Commanding-in-(;‘hieé‘, Eastern Command. shalf be ' deemed
to include in addition to his actual as a of command all that part of India
lying to the east thereof and ~xiending tq the eastern frontier of india.’ ;
3. Substitution of new section for section L, Act XVIII of 1940.—For section
11 of the said Act, the following section shall be substituted, namely :—
“11. Notices.—(1) Any notice to be ‘served on any person for the

purposes of this Act may be sent by post addressed to that person at his last
known address. 3 ;

(2) No notice purperting to have been issued under this Act shall be deem-
ed t be, or at ariy time to have been, invalid for any purpose on the.ground -
ouly that the authority issuing it had not jurisdiction or command over the
area in which the person to whom the notics was directed was for the time
being resident.” \

WAVELL,
Viceroy and Qovernor General,

GIPD—81—1024 LD —20.12-45—2,000, \
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lied to Br. Baluchistan, see No.
gglied to the chota Nagpur Division and to
parganas District, see Bihar govi,
—dated Rxxxx& 7-11-45,
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ORDINANCE No. xxxnx OF 1945

Ar Ordémance to make 3 -mmmmmmh
bills of payable outside British India

Published in the Gazette of Xndia Eziraordinary, dated the 20th October, 1945.)

WHEREAS an emergency ha arisen which renders it necessary to make provi-
sion in connection with war conditions with respect to bills of exchange

powers conferred by section 72 of the Govern-
inth Schedule to the Government of India Act,

1935 (26 Geo. 5, c. 2), the Governor is p]gasod to make and promulgate the

following Ordmance -

1. Short title, extent, commencement duration.— (7) This Ordinance may
be called the Bills of Exchange Ordinance, 19¢5.

2 It extends to the whole of British In

Notifu. Ho. 3735-7,

- — Ao
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aa-w, dated 15-11.‘
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% Bills N Exchange [ORD. XXXIX OF 1945]

(8) It shall come into force at onte, and shall remain in force up to the 31st day
of December 1946. ;

2. Provision for bills lost owing t6™ conditions.— Where in any suit
or other proceeding founded upon a bill of eSchange payable outside British India,
and instituted or commenced at any time befdre the expiration of this Ordinance,
there is reason to believe that the bill has been 10st, and that the loss can reasonably
be presumed to be due, either directly or indirectly\to war conditions, the Court may
allow proof of the bill to be given by means of a cdpy thereof certified by a notary
public or by means of such other eyidence as the Cotgt thinks reasonable under the
circumstances, and may pass a decree thereon notwith¥anding any rule of law of the
place where the bill is made payable :

Provided that such indemiits_"shall be given against

e claims of other persons
#s the Court may require.

WAVELL;
Governor General,

-

GIPD—S1-—1114 LD—19.12-45— 2000,
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ORDINANCE No. XL oF 1945

As OrSngoee $o provide for the Icxfeifure in cerizin cases not provided for by the .
Army Act of pay and allowsnoes of certain persons subject fo that Act.

Published in the Gazette of India Eairoordinary, dated the 27th Oclober, 1945.)
WHEREAS an emergency has arisen which makes it necessary to provide for
the forfeiture in certain cases not provided for by the Army Act (44 & 45
Vict., c. 58) of pay and allowances of certain persons subject to that Act;

Now, THEREFORE, in exercise of the powers conferred by section 72 of the Gov-
ernment of India Act, as set out in the Ninth Schedule to the Government of India
Act, 1935 (26 Geo. 5, c. 2), the Governor General is pleased to make and promulgate
the following Ordinance :— @

1. Short title and commencement.—(I) This Ordinance may be called the
Army (Forfeiture of Emoluments) Ordinance, 1945. 2

(2) ¥ shall come into force at once.

9. Forfeiture of emoluments in certain cases.—(I) The whole or any part
ot the pay and allowances of a person subject to the Army Act (44 & 45 Vict., c. 58)
, may be forfeited by order of the Central Government if the said person
48 found by a military Court of Enquiry constituted under this Ordinance—
(@) to have deserted to the enemy, or
Price anna 1 or 1id.

I Orilid 08,2 of g2 . 13 of 1546 : ;



2 . Army (Forfeiture of Emoluments) [oRD. XL OF 1945

(b) while in enemy hands, to have served with, or under the orders of, the
enemy, or in any manger to have aided the enemy, or

(¢) to have allowed himself to be taken prisoner by the enemy through want
of due precaution, or through disobedience of orders or wilful neglect of duty, or

(d) having been taken prisoner Ly the enemy, to have failed to rejoin His
Majesty’s service when it was possible to do so,

(2) The Central Government may at any time cancel in whole or in part any
order made under sub-section (Z), and any such cancellation may be with retros.
pective effect. e

3. Courts of Enquiry.—The Commander-in-Chief of His Majesty’s Forces in
India or any officer authori by him in this behalf may constitute a military Court
of such composition as the constituting authority thinks fit to enquire into and
report to the Central Governmer® on any case of the nature referred to in sub-
seetion (7) of section 2.

4. Power fo withhold emoluments pending enquiry.—Where the conduef
of any person is to be enquired into under this Ordinance, the Commander-in-Chief
of His Majesty’s Forces in India or any officer authorised by him in this kohalf may

withheld pending the orders of the Central Government on the report made on the
case under section 3.

WAVELL,™ Yiom

Viceroy and Governor General.
GIPD—S1—1172 LD —22.12-45—2,000,
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ORDINANCE No. XLI oF 1945

An Ordinance further to amend War Injuries (Compensation Insurance) Act,

(Published in the Gazette of India|Exiraordingry, dated the 27th October, 1945.)

WHEREAS an emergency has arisen which makes it necessary further to amend
the War Injuries (Compensation Insurance) Act, 1943 (XXIII of 1943), for
the purpose hereinafter appearing ;

MW, THEREFORE, in exercise of the powers conferred by section 72 of the
Government of India Act, as set out in the Ninth Schedule to the Government of
India Act, 1935 (26 Geo. 5, c. 2), the Governor General is pleased to make and
promulgate the following Ordinance :—

1. Short titleand commencement.—(Z) This Ordinance may be called the
War Injuries (Compensation Insurance) Amendment Ordinance, 1945.
(2) It shall come into forcq at once,




\

2 War Injuries (Compensation Insurance) Amendment  [0BD. XLI OF 1945]

9. Amendment of section 2, Aet XXIII of .—In section 2 of the War
Injuries (Compensation Insurance) Act, 1943, after clause (f) the following clause
shall be inserted, namely :— .

‘ (ff)  termination of the present hostilities *’ me;a. such date as the Central
Government may, by notification in the official Gazetteé, declare to be the date
on which the said hostilities terminated ;’. X

‘WAVELL, °©
Viceroy and Governor General.
GIPD—§1--1178 LD—28.11-45—2000, : A5 Qv
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ORDINANCE No. XLII oF 1945

Az Ordinance further to amend the It Army Act, 1911, and the Indian Air
Foree Act, 1932

Fubisshed in the Gozesie of India Bxiraordinary, dated the 31st October, 1945.)

WHEP.EAS an emergency has arisén which makes it necessary further to amend
the Indian Army Act, 1911 (VII1 of 1911) and the Indian Air Force Act, 1932
(XIV of 1932), for the purposes hereinafter appearing ;

Now, THEREF¥ORE, in exercise of the powers conferred by section 72 of the Govern-
ment of India Act, as set out in the Ninth Schedule to the Government of India Act,
1935 (26 Geo. 5, c. 2), the Governor General is pleased to make and promulgate the
following Ordinance :—

1. Short title and commencement.—(/) This Ordinance may be called the
Indian Army and Indian Air Force (Amendihent) Ordinance, 1945,

(2) it shall come into force at once.
2. Amendment of section’ 67, Act VI of 1911.—In section 67 of the Indian

Army Act, 1911, the following amer.dments shall be made, and shall with effect from
the ®th day of December 1941 be deemed always to have been made, namely :—

(1) After the words “ other than " wheie they occur for the first tine, the follow -
ing skall be inserted, namely (—
*“an cffence committed after the 7th day of December 1641 while the persen
ip questicn was a priscner of war or was present in cnamy tenritory or .

(¢) For the words ‘‘ expiration of years ”’ the words and brackets  expira-
tion of a period of three years (in the ccmputation of which period any time epent

E g ice anna 1 or 13d - .
Wéﬂft st—_&(_ Fz_.w,)?/g_uséf‘
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2 Indian Army and Indiak Air Force (Amendment) [orD. X111 OF 1945]
by the person in question after the \pforesaid date as a prisoner of war or in enemy
territory or in evading arrest shall be\excluded) ** shall be substituted.
(3) To the Haplanation the followiyg shall be added, namely ;:— .
‘“ and ‘ enemy territory ' means a\iy area at the time of the presence therein of
the person in question under {he sovereignty of or administered by or in
the occupation of a State at tha{ time at war with His Majesty .

3. Amendment of section 78, Act of 1832.—In section 78 of the Indian
Air Force Act, 1932, the following amendmeXts shall be made, and shall with effect
from the 7th day of December 1941 be deemed Iways to have been made, namely :—
(I) Afver the words ““ other than * where thyy occur for the first time, the follow-
ing shall be inserted, namely :—
“ an offence committed after the 7th day of\Dzcember 1941 while the person
in question was a prisoner of war or was piesent in enem y territory or *,
(2) For the words “ expiration of three years ” thy words and brackets expira‘-
tion of a p=riod of three years (ia the computation of whjch period any time spent by
the person in question after the aforesaid date as a prisoher of war or in enemy terri-
tory or in evading arrest shall be excluded) ** shall be subskituted.
(3) To the Explanation the following shall be added, mely :— L
‘ and “ enemy territory *’ means any area at the time of the presence therein of
the person in question under the sovereignty of ok administered by or in
the occupation of a State at that time at war with His Majesty *,

\ WAVELL,
Viceroy and Governor Generl.

.GIPD —81.—1179 L D—27.12-45—2,000, -, = ‘h\ .
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"« Az Ordinance further to amend th
-

Published in the Gazette of India

‘ HEREAS an emergency
amend the Hoarding and
ot 1943) for the purposes hereina

@traordinary, dated the 17th November, 1945.)

s arisen which makes it necessary further to
fiteering Prevention Ordinance, 1943 (XXXYV
I appearing; .

NOW, THEREFORE, in exelcise jof the Powers conferred by section 72 of the
wovernment of gndia Act, as set jout in the Ninth Schedule to the Government
{ india Acg, 1985 (26 Geo. 5, ¢ 2), the Governor General is pleased to make
sud promulgate the following Ordinance:—

1. Short title and commencer ent.—(1) This Ordinance may be ealled the
Hourding and Protiteering Prevention (Amendment) Urdinance, 1945,
{%) 1t shall come into force al once. -

i 2. Amendment of section 2, Ordinance XXXV of 1943.—In clause (c) of
section 2 of the Hoarding and Préfiteering Prevention Ordinance, 1943 (herein-
after referred to as the said Ordi nce), for the words *‘the Deputy Controller
Leneral or Assistant Controller (enersal’’ the words “‘any Deputy Controller
General, Assistant Controller Gendral or Deputy Assistant Controller General”
shall be substituted._ .

3. Amendment of section 5, ‘rdinance XXXV of 1943.—For clauses (a)

[ and (b) of section 5 of the said Opdinance, the following shall be substituted,
namely:—

7 ““(a) no dealer shall have in his possession at any one time a quantity of

l

any article in which he deals excepding— s

(1) if he was in business iithe year 1939, one-quarter of the total
c‘ beld by him in the course of that year,

quantity of that arti
or

(1) if he was not in business in that year, the total quantity of that
article sold by him in the eourse o

months after that yeat, or

of any period of four consecutive

(i) In either case, such gregter quantity as the Controller General or
other officer empowered in this behalf by the Central or the
Provineial Government may by general or special order specify;

(b) no producer shall have in his| possession at any one time a quantity of
any article which he produces exceeding—

(i) if he was in business in 4t least one of the years 1940, 1941 and
1942, one-quarter of htil};ﬂtotal proddetion of that article during
that one of the said thbee years in which his production of the
article was greatest, or

(#) if he was not in business in at least one of the said three years, the

» total quantity of that article produced by him in the ‘course of
\ any period of four consecutive months after the year 1942, or

(ii) in either case, such greater quantify as the Controller General or
other officer empowered |in this behalf by the Central or the
Provineial Government 8y by general or special order specify;

(¢) no producer shall have in his possession at any one time g quantity of
any article used by him as raw material in his business exceeding the quantity
thereof sufficient for the production the maximum quantity which he may
have in his possession under clause b} of the article for the production of
which it is required as raw material.’

. y -Lp 1 or 13d,
JW&‘&-W&SO“"? 0 5=, B) 5124 5




2 Hoaraing and Profueer: Prevention (dmendment) [orD, .XLIII

4. Amendment of section 6, Ordilance XXXV of 1943.~~ 11, section 6 of the
sajid Ordinance, after sub-section (9) tue followmg sub-section shall be inserged,
nausely : — ]

““(34) For the purposes of this section the landed cost of any imported
article. shall, save as hereinafter provided, be the cost thereof Lo the importer,
chat is to say, the sum of— :

(i) the price of the article charged by the exporter in the country of origin;

(ii) freight, marine and war risks|insurance and ofher charges, incurred
in respect of the article up to the time when it is delivered to
the transit sheds at the paft of entry; A

(iit) the amount of duties payableion the importation of the article :

Provided that if, in the opinion of the Controller General, there is substan-
tial disparity—

(@) between the landed cost so defprmined of the article and the landed -

cost of any other similar arti¢le, or

(b) between the consideration for the sale of the article computed on the
basis of its landed cost so detérmined and the maximum price fixed
under this Ordinance at whi¢h any other similar article, whether
imported or not, may be sold,—

the Controller General may, in making a certificate referred to in sub-section &3]

in respect of the article, take such disparity into consideration and fix the

landed cost of the article at such amount ds he thinks equitable.”

6. Amendment of section 10, Ordinance XXXV of 1943.—In section 10 of
the said Ordinance,—

(a) for the heading and sub-sectlon (I)|the following shall be substituted,
namely : — :

“Memorandum of sale to be given.—(1) |Every dealer or producer selling any
articles to any person, whether a dealer or 4 cousumer or otherwise, ghall give
to the purchaser at or before the time of delivery of the articles a memorandum
containing the particulars of the transaction prescribed under sub-section (2):

Provided that where the total amount of the purchases at the transaction
is less than ten rupees .it shall be obligatory to give such memorandum only
if the purchaser so requires.” °

(b) in sub-section (2) for the words ‘‘cash memorandum’  the  words
“‘memorandum, and different particulars may be so prescribed in respect of
different classes of transactions” shall be sugtituted.

6. Amendment of section 12, Ordinance XXXV of 1943.—In sub-section (2)
of section 12 of the said Ordinance, to clause-(a) the‘words ‘“in such manner s
he may require’’ shall be added.

. 7. Amendment of section 14, Ordinance XXXV of 1943.—In section 14 of
the said Ordinance,— .

(a) after the words “in a Presidency-towp” the brackets, words and figures
“(including in the case of the Presidency-town of Calcutta, the suburhs of the
town of Caleutta as defined in the notification for the time being in force under
gection 1 of the Calcutta Suburban Police Act, 1866)"’ shall be inserted;

(b) after the words ‘‘District Magistrate!” the words ‘“‘or anywhere of a

Deputy Controller General of Civil Supplies,”” shall be inserted.

8. Substitution of new section for section 14A, Ordinance XXXV of 1948.—
For section 14A of the said Ordinance the jfollowing shall be substituted,
namely: — . ,

“l4A. Summary trials.—(1) Notwithstanding anything contained in section
260 of the Code of Criminal Procedure, 1898 (V of 1898), a Magistrate empower-
ed to act under that section may try any offence punishable under this Ordinance

4




OF 1945] H
in & summary way
shall sp try any such
offence being proved
impose would be insufficient.

(9) Notwithstanding| anything contained in section 862 of the said Code, &
Presidency Magistrate Yrying an offence punishable under this Ordinance shall
not record the evidence, or frame & charge unless he iz of opinion that in the
event of the offence bei[i:é proved a sentence against which, in accordance. with

\

ing and Profiteering Prevention (4dmendment) 3
or the provisions of Chapter XXII of the said Code, and
offence unless he is of opinion that in the event of the
sentence which he is émpowered under that Chapter to

the provisions of sectiong 404 and 411 of the said Code no appeal lies, would
be insufficient:

Provided that, where jat any subsequent stage of a trial commenced in
accordance with this sub-Bectiom;, it appears to the Presidency Magistrate that
in the event of the offence being proved such sentence as aforesaid would be
insufficient, he shall recall, any witnesses who may bhave been examined and
proceed to rehear the case in the manner provided in the said section 362 for
a case in which an appeal lies.

(8) Notwithstanding anything contained in section 526 of the said, Code, no

decision of a Court to try any, offence punishable under* this Ordinance otherwis2
than in the summary manner provided by this section ghall be valid ground on
which to make an application under that section.”’

9. Amendment of section 14B, Ordinance XXXV of 1943.—In section 14B
of the said Ordinance,—

(¢) in sub-section (£) the words “by the Controller General” shall be -
omitted ;

.

\




4 Hoarding and Profiteering Prevegniion (Amendmeni) [ORD. XLII OF 1945]

(b) for sub-section (8) the following \shall be substituted, namely:—

““(3) For the purposes of gection 6 a certificate signed by or under authority
from the Central Government or the Controller General or an officer authorised
m such behalf under section 14D, as to the landed cost of any artiele ghall be
conclusive proof of that landed cost, and shall not be called in question on the
ground that the said landed cost was not determined in conformity with the
provisions of sub-section (34) of section 6.”

10. Insertion of new section 14D in Ordinance XXXV of 1948.—After section
14C of the said Ordinance the following section'shall be inserted, namely:—

““14D. General powers of Ceniral Governmeni. —The Central Government
may— t

(@) exercise all the powers of the Controller General under this Ordinance;

(b) authorise any officer to exercige all or any of the powers of the Controller
General under sections 6, 7 and 9A; and sub-section (I) of seetion 11.”"

11. Amendment of section 15, Ordinance XXXV of 1948.—In section 15 of
the said Ordinance, after the word ‘‘Government’ the words, brackets, letters
and figures ‘‘or authorised for any purpose under clause (b) of section 14D’
shall be inserted. / : -

WAVELL,
Viceroy and Governor General.
\
GIPD—S81—1332 LD—14.2.46—2,000.
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" ORDINANCE No. XLIV or 1945
DIN

ishand the Defence of India Reserve
(Published in the Gazeite of Ind wiraordinary, dated the 24th November, 1945.)

WﬁEREAS an omergency has yrisen which makes it necessary to disband
the Defence of India Reservd:

Now, THEREFORE, in exercise of the powers conferred by seccticn 72 of ‘ile
Glovernment of India Act, as set outlin the Ninth Schedule to the Cov. irwert of
India Act, 1935 (26 Geo. 5, c. 2), the Governor General is pleased to make and pro-
: mulgate the following Ordinance:—
1. Short title and commencemen «—(I) This Ordinance may be “called the
Defence of India Reserve (Disbandmeht) Ordinance, 1945, 3

(2) It shall come into force at on

m;




|
[} -
Defence of India Bese
9. Disbandment-of Detenée of
constituted under section 2 of the
1945) shall be disbhanded on

3. Repe
under section 2 of the Defence of India

nance, 1045, shall be repealed :

e

2

Provided that such ropeal shall be withoub prejudice

(Disbandment)
ia Reserve.—The

the 30th day o

foRD. XLV 0¥ 1945]

Defonce of India Reserve
ce of India Reserve Ordinance, 1945 (VI of

f November 1_94:5.

N\

al ot Ordinance VI of 1945.~Immediately following the dishandment

Reserve Ordi-

Reserve, the Defence of India

to the validity of the

enlistments referred to 4n section 6 of the said Ordinance.

GIPD—BI—137S-LD—20-MG—2,000.
*

WAVELL,
Viceroy and Governor Gensral.
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: 3. Insertion
19 of the said Act the following sections shall

No. XLV oF 1945

ymend the Defence of India Act, 1939-
(Publtslwd in the Gazetie of India EXtraordinary, dated the 11th December, 1945.)

HEREAS an emergency has ai
amend the Defence of India Act,
inafter appearing ;
Now, THEREFORE, in exercise of thel powers conferred by. section 72 of the
Government of India Act as s-t out in the Ninth Schedule to the Government of India

Act, 1935 (26 Gro. 5, . 2), the Governor \General is pleased to make and promul-
gate the following Ordmance

1. Short title and commencement.—{7) This Ordinance may be called the
Defence of India (Fourth Amendment) Drdinance, 1945.

(2) It shall ecome into force atv once.

~ 2. Amendment of section 19, Act XXXV of 1939.—In sub-section (I) of section
19 of the Defence of India Act, 1939 (hercinafter referred to as the said Act),—

(a) after the word “ Where ™ where t occurs for the first time, the words,
figures and letter ““ under section 19A or\ shall be inserted ;

(b) to (lzxuse (¢) the following provisp shall be added, namely :—

“ Provided that where any property requisitioned under any rule made

under this Act is subsequently a w-» mdarmetnonlDAoramysuch
rule, the arbitrator in any proceedings in connection with such acquisi-
tion shall, for the purposes of the provisions of the said section 23,
take into consideration the markdt-value of the property at the date
of its requisition as aforesaid and not at the date of its subsequent
acquisition.”

of new secticns 19A and 19B ik

sen which makes it necessary further to
939 (XXXYV of 1939), for the purposes here-

Act XXXV of 1939.—After section
inserted, namely :—

“19A. Power fo acquire requisitioned propekty—(I) Without prejudice to any
power to acquire property conferred by any ruk m:de under this Act, any im-
movable property which has been reqmsmoned nder any rule so mademay, in
the manner pmvided by any such rules for the : s

mmaedm,ma- over the property Whe y or pa.rLly a.t the expense of
any Government, by that Governmeni if it that the value
of, or the richt to ue, such works shs bymeans oftheacqmsmon

of the property, te preserved or se for the purposes of any
Government, or

Price anna 1 or 1{-&
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e Defence of India (Fourth Amendment) [orD. xL.V OF.1945]

(b) where the cost to any

vernment of restoring the property to its con=
dition at the time of i

requisiticn as aforesaid would, in the deter-
mination of that Gov ent, be excessive having regard to the value
of the property at that time, by that Government ;—

and at the beginning of the day on Which notice of such acquisition is scrved or
published under the aforesaid rules, the immovable property shall vest in the acquiring
(Government free from any mortgage,| pledge, lien or similar encumbrance, ani
the pericd of the requisition thereof ghall end. Sy

{2) Any decision or determination ofia Government under sub- secfaon () shall be
final, and shall not be called in questidn in any Court.

(3) For the purposes of this sectionl, ““ works ”* includes buildings, structures
and improvements of the property, of| every description.

19B. Release from reqmsstwn —(I) Where any property requisitioned under any
rule made under this Act is to be released frcm such requisition, the Government by
which or under whose authority the property was requisitioned or any person
generally or specially authorised by it in this behalf may, after such enquiry, if
any, asit or he may in any case consider it hecessary to make or cause to be made,

specify by order in writing the person to wham possession of the property shall be
given,

(2) The delivery of possession of the prpperty to the person "pecxﬁed in an
order under sub-section (Z) shall be a full discharge of the Government from all
liabilities in respect of the property, but shall not pre]ndlce any rights in respect

of the property which any other person may be\entitled by due process of law to
enforce against the person {o whom possession of the property is given.’

4. Declaration as to application to pending proceedings.—For the avoidance of
doubtsit is hereby declared that the provision of section 19 of the said Act us
amended by clause (b) of section 2 of this Ordigance shall apply to proceedings

before an a1bitrator under the said section 19 pendipg on the date of the commence-
ment of this Ordinance, but such amendment shall not affect any cas in which
the arbitrator has before the said date made his awaypd under that section, or operate
to revive or reopen any case in which, before the spid date,—

(¢) compensation has been paid and accepfed without protest formally
recorded in writing, or ‘

(i) the amount of compensation payable has\been fixed by agreement,
whether or not at the saii date such ambunt has been pa.ld.

. WAVELL,
Viceroy and Governor General.
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- 7 published in the Gazette of I

‘w HEREAS an emergency
gions Appeal Tribunals

Now,
ent of India Act,

pluled 6B
.ORDINANCE No.

An Ordinance to vest Pensions Appeal Tri
ndia Exiraordinary,
has arisen which makes it necessary

THEREFORE, in exercise
as set out in the Ninth
2), the Governor General is ple

Governmen
Todia Act, 1935 (26 Geo. 5, ¢.
promulgate tha‘following i

1-
i' P » )

ghort title, extent and
Appeal Tribunals (Powers)

with certain powers ;
ise of the powers

0O =—

commencemen
Ordinance, 1945.
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XLVI o7 1945

yanals with certain powers

dated the 22nd December, 1945)
to vest Pen-

conferred by section 72 of the

Schedule to the Government of

to make and

t,—(1) This Ordinance may be called the
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o
Pensions Appeal Tribungls (Powers) [omp. xLy1 OF 1945
() It extends to ot /. UG Proyiv een

(3) It shall come into force at once,

Seceliayy

ers of a Civil Court for the ﬁurposes

i ths, enforcing the attendance of Witnesses,
and compelling the discovery and Production of documents, gng shall be deemed to
be a Civil Court within the meaning of sections 48() and 4832 of the Code of Criming]
Procedure; 1898 (V of 1898), \

WAVELL,
Viceroy and d’owmar General .
(}IPD~SI~1550 LD-16-1-46-2,000.
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-~ ORDINANCE No. XLVII oF 1945

An Ordinstnce to implement the International Monetary Fund and Bank Agreements ,
(Published in the Gazette of India Batraordinary, dated the 24ih December, 1945)

WHEREAS, at the United Nations Monetary and Financial Conference held
at Bretton Woods, New Hampshire, in July 1944, Articles of the following
agreements were drawn up, and set out in the Final Act of the said Conference that
is to say,—

(a) an agreement (hereinafter referred to as the Fund Agreement) for the estab-
lishment and operation of an international body to be called the International Mone-
tary Fund (hereinafter referred to as the International Fund), and :

(b) an agreement (hereinafter referred to as the Bank Agreement) for the estab-
lishment and operation of an international body to be called the International Bank

for Reconstruction and Development (hereinafter referred to as the International
Bank) ;

-AND WHEREAS an emergency has arisen which renders it necessary to make
certain provision for the purpose of implementing the aforesaid Agreements ;

NoW, THEREFORE, in exercise of the powers conferred by section 72 of the Govern-
ment of India Act, as set out in the Ninth Schedule to the Government of India
Act, 1935 (26 Geo. 5, c. 2), the Governor General is pleased to make and promulgate
the following Ordinance :—

1. Short title, extent and commencement.—(7) This Ordinance may be called
the International Monetary Fund and Bank Ordinance, 1945. = %S P

(2) Tt extends to she-whele-of British Indim[ wdt ML Proveuews af}nau:]‘/

(3) It shall come into force at once.

! 9. Payments to International Fund and Bank.—(I) There shall be paid
out of the revenues of the Central Government all such sums as may from time to
time be required for the purpose of paying—

(a) the subseriptions payable by the Central Government, to the International
Fund under paragraph (a) of section 3, and paragraph (a) of section 4, of Article III
of the Fund Agreement, and to the International Bank under paragraph (a) of section
8 of Article Il of the Bank Agreement ;

(b) any sums payable by the Central GovernmentTto the International Fund
under paragraph () of section 8 of Article IV of the Fund Agreement, and to the
Internatiormt Bank under section 9 of Article IT of the Bank Agreement ;

(¢) any charges payable by the Central Government to the International Fund

i under section 8 of Article V of the Fund Agreement ;

(d) any sums required for implementing the guarantee of the Central Government .
referred to in section 3 of Article XTII of the Fundggreement ;

(¢) any compensation required to-be paid-by the Central Government to the
International Fund or to any member thereof under Schedule D or Schedule E to the
Fund Agreement.

(2) Te Central Government may, if it thinks fit so to do, create and issue to
the International Fund or International Bank, in such form as it thinks fit, any such .
non-interest bearing and non-negotiable notes or other obligations as are provided
for by section 5 of Article ITI of the Fund Agreement and section 12 of Article V of
: the Bank Agreement.

I 3. Reserve Bank to be depository for International Fund and Bank.—

4 The Reserve Bank of India (hereinafter referred to as the Resérve Bank) shall be the

. depository of the British Indian currency holdings of the International Fund and
International Bank. :

Price anng .1 or 1}d.
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2 International Monetary Fund and Bank [oRD. xTigy\
4. Power to call for information.—(7) Where under section 5 of Article
VIII of the Fund Agreement, the International Fund requires the Central Govern-
ment to furnish it with any information, the Central Government, or if generally or
specially authorised by the Central Government in this behalf, the Reserve Bank
may by order in writing require any person to furnish to such officer or other person®s
as may be specified in the order such detailed information as the Central Government
or the Reserve Bank, as the case may be, may determine to be essential for the purpose
of complying with the request of the International Fund ; and any person 80 |
required shall be bound to furnish such information. :

(2) Every officer or person to whom any information is required to be farnished |
under this section shall be deemed to be a public servant within the meaning of section
21 of the Indian Penal Code (XLV of 1860).

(3) No information obtained under this section shall be furnished to the Inter- '-
national Fund in such detail as to disclose the affairs of any person, and the provisions
of sub-sections (1), (2) and () of section 54 of the Indian Income-tax Act, 1922 (X1

of 1922) shall apply in relation to information obtained under this section as they |

apply to the particulars referred to in that section.

(4) A determination of the Central Government or the Reserve Bank under
sub-section (I) as to the extent of detail in which information is to be furnished shall |
be final, and in any prosecution under section 176 or section 177 of the Indian Penal |
Code in respect of any information required to be furnished under this section; it |
shall not ke a defence to assert that the information was required to be furnished in
greater detail than was essential for the purpose of complying with the request of
the International Fund. - "

(6) No prosecution for an offence in respect of any information required to be
furnished under this section shall be instituted except with the previous sanction of
the Central Government.

5. Certain provisions of Agreements to have force of law.—Notwithstanding |
anything to the contrary contained in any other law, the provisions of tl.w,
Fund and Bank Agreements set out in the Schedule shall have the force of law in '

!

Provided that nothing in section 9 of Article IX of the Fund Agreement or in
section 9 of Article VII of the Bank Agreement shall be construed as—

(@) entitling the International Fund or International Bank to import into British

goods free of any duty of customs without any restriction on their subsequent
sale therein, or :

(b) covferring on the International Fund or International Bank any exemption
from duties or taxes which form part of the price of goods
no more than charges for services rendered.

6. Amendment of section 17, Act II of 1984.—In section 17 of the Reserve
Bank of India Act, 1934, the word ““ and ”* at the end of clause (15) shall be omitted,
and after that clause the following clause shall be inserted, namely :—

“ (156A) the performance of the functions of the Bank under the Inter’l’lational
Monetary Fund and Bank Ordinance, 1945 (XLVII of 1945) ; *.

7. Power {o make rules.—The Central Government ma.y,‘ by notification in
the official Gazette, make rules for giving effect to the provisions set outin the
Schedule, and generally for carrying out the purposes of this Ordinance.

-

THE SCHEDULE
(See section 5)}
PROVISIONS OF AGREEMENTS WHICH SHALL HAVE FORCE OF LAW
Part I
FuND AGREEMENT
Paragraph (b) of section 2 of Article VIII . 2
Exchange contracts which involve the currency of any member and which are
contrary to the exchange control regulations of that member maintained or imp

1) Suleac by UG A-0-174LS - : E
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e consistent)fy with this Agreement shall be unenforceable in the territories of any

1~ member.” ....

n{r ArtrcLe IX "

ne?

t o : Starvus, IMMUNITIES AND PRIVILEGES

® _sBection 1. Purpose of Article

, | immunities and privikeges set forth in this Article shall be accorded to the Fund in the
g‘ territories of each member.

- ’ To enable the fund to fulfll the functions with which it is entrusted, the status,
! 3 -
§ Section 2. . Statys of the Fund
. i The Fund shall possess full juridical personality, and, in particular, the capacity
lf i (i) to contract ; .
y (ii) to acquire and dispose of immovable and movable property ;
(iii) to institute legal proceedings.
Section 3. Immunity from judicial process

£

}

1 The Fund, its property and its assets, wherever located and by whomsoever
t | held, shall enjoy immunity from every form of judicial process sxcept to the extent
n | that it expressly waives its immunity for the purpose of any proceedings or by the
f | . terms of any contract.

?. Property and assets of the Fund, wherever located and by whomsoever held,
' shall be immune from search, requisition, confiscation, expropriation or any other
form of seizure by executive or legislative action.

o | Section 5. Immunity of archives

o The archives of the Fund shall be inviolable.

| “Section 6. Freedom of assets from restrictions .

, To the extent necessary to carry out the operations provided for in this

. ' ment, all property and assets of the Fund shall be free from restrictions, regulations,

e controls and moratoria of any nature.
aet

| Section 7. Privilege for communications

-} The official communications of the Fund shall be accorded by members the
t = same-treatment as the official communications of other members,

Section 8. Immunitics and privileges of officers and employees

E‘ All governors, executive directors, alternates, officers and employees of the Fund

‘ (i) shall be immune from legal process with respect to acts performed by them

3 in their official capacity except when #he Fund waives this immunity ;

(ii) not being local nationals, shall be granted the same immunities from

n immigration restrictions, alien registratign requirements and national
e

service obligations and the same facilities as regards exchange restric-
tions as are accorded by members to the representatives, officials, and
employees of comparable rank of other members ;

i (iii) shall be granted the same treatment in respect of travelling facilities as
- is accorded by members to representatives, officials and employees of
comparable rank of other members. ;

Section 9. Immunities from taxation =
(a) The Fund, its assets, property, income and its operations and sagtior
authorized by this Agreement, shall be immune from all taxation and from :i :::.'
o toms duties. The Fund shall also be immune from liability for the collection
d or payment of any tax or duty.
. ™,

[
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(h) No tax shall be levied on or in respect of salaries and emolumets paid by |
the Fund to executive directors, alternates, officers or employees of the Fund who
are not local citizens, local subjects, or other local nationals, .

(c) No taxation of any kind shall be levied on any obligation or security issuedv«
by the Fund, including any dividend or interest thereon, by whomsoever held

(i) which discriminates against such obligation or security solely because of
its origin ; or :

{ii if the sole jurisdietional basis for such taxation is the place or currency in
which it is issued, made payable or paid, or the location of any office or
Place of business maintained by the Fund. ‘

Parr IT
BANK AGREEMENT
ArTioLE VII
StaTUs, IMMmems AND PRIVILECFS

Section 1. Purpose of Article

To enable the Bank to fulfil the functions with which it is entrusted, the status, |
immunities and privileges set forth in this Article shall be accorded to the Bank in
the territories of each member.

Section 2. Status of the Bank
The Bank shall possess full juridical personality, and, in particular, the capacity
(i) to contract ; '
(ii) to acquire and dispose of immovable and movable property ;
(iii) to institute legal proceedings.
Section 3. Position of the Bank with regard tojudicial process
Actions may be brought against the Bank only in a court of competent jurisdiction
in the territories of a member in which the Bank has an office, has appointed an |
agent for the purpose of accepting service or notice of process, or has issued or!
guaranteed securities. No actions shall, however, be brought by members or persons
acting for or deriving claims from members. The property and assets of the Bank shall,

wheresoever located and by whomsoever held, be immune from all forms of seizure,}
atbachment or execution before the delivery of final judgment against the Bank.
Section 4. Immunity of assets from seizure —— ;
Property and assets of the Bank, wherever located and by whomsoever held,
shall be immune from search, requisition, confiscation, expropriation or any other
form of seizure by executive or legislative action.
.fection 5. Immunity of archi
“The archives of the Bank shall be inviolable,
“Section 6, Freedom of assels from restrictions

To the extent necessary to carry out the operations provided for in this Agree:
ment and subject to the provisions of this Agreement, all property and assets-of the
Bank shall be free from any restrictions, regulations, controls and moraZoria of any

nature.
Section 7. Privilege for communications
The official communications of the Bank shall be accorded by each member the
same treatment that it accords to the official communications of other members.
Section 8. Immunities and privileges of officers and employees :
-, All governors, executive directors, alternates, officers and employees of th
Bank : : 4 *
(i) shall be immune from legal process with respect to acts performed by thers
in their. official capacity except when the Bank waives this immunity |

{
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#) mot being local nationals, shall be accorded the same immunities from

immigration restrictiond, alien registration requirements and nat-onal

J service obligations and the same facilities as regards exchange restric-

tions as are accorded by members to the representatives, officials, and
employees of comparable rank of other members ;

(iii) shall be granted the same treatment in respect of travelling facilities as
i= accorded by members to representatives, officials and employees
of comparable rank of other members. ¢

Section 9.  Immunities from taxation

(@) The Bank, its assets, property, income and its operations and transactions
suthorized by this Agreement, shall be immune from all taxation and from all cus-
toms duties. The Bank shall also be immune from liability for the collection or

payment of &ny tax or duty.

(5) No tax shall be levied on or in respect of salaries and emoluments paid by
the Bank to exeoutive directors, alternates, officials or employees of the Bank who
are not local citizens, local subjeets, or other local nationals.
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(¢) No taxation of any kind shall be levied on any obligation or security issued
by the Bank (including any dividend or interest thereon) by whomsoever held

(i) which discriminates against such obligation or security solely because it is
issued by the Bank ; or
(ii) if the sole jurisdictional basis for such taxation is the place or currency in
L1 P which it is issued, made payable or paid, or the location of any office
or place of business maintained by the Bank.

(d) No taxation of any kind shall be levied on any obligation or security guaran-
teed by the Bank (including any dividend or interest thereon) by whomsoever held

(i) which discriminates sgainst such obligation or security solely because it
' s guaranteed by the Bank ; or 4
(ii) if the sole jurisdictional basis for such taxation is the location of any

office or place of business maintained by the Bank.
WAVELL,

Viceroy and Governor General.
GIPD—§1—1551 LD—16-2-46 2000
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ORDINANG o. XLVIII oF 1945

An Ordinance further to the Indian Army Act, 1011
N\ (Published in the Gazette of India Extra/zrdinary, dated the 24th December, 1945) "

/ : :
Y /e . :
“’ HEREAS an emergency has aimsen which . makes it necessary further to
amend the Indian Army Act, 1911 (VIII of 1911), for the purpose hereinafter
appearing ; _ | :
Now, THEREFORE, in exercise of the powers conferred by section 72 of the
Government of India Act, as set out in the Ninth Schedule to the Government of
India Act, 1935 (26 Geo. 5, c. 2), the Governor General is pleased to make and
promulgate the following Ordinance, :—

- 1L B, &;,L P1:ice 1 or 13d.
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by the Bank (including any dividend Or Muerest
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2 ’ Indian Army (8 . | mendment) {orD. xLvII OF 1945]

1. Short title and ¢ (1) This Ordinance may be called th
Indian Army (Second Amendment) Ordinance, 1945.

(2) It shall come into force at.once,

; Amendment of section 99, Act VIIIof 18
Army Aet, 1911, after the words * sentenced by
« or if that punishment is death or transportation
punishment or punishments mentioned in this Act ”

@IPD—S1—1552 LD—18.2.46.—2,000 AW
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